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and my hon. colleague, Mr. Raj Bahadur, is
making a statement on this in the other
House.

Dr. R. B. GOUR:
oolleague.

Dr P. SUBBARAYAN: I meant the
Minister of Shipping and not you.

I am not your

THE REPORT OF THE COMMITTEE
OF PARLIAMENT ON
OFFICIALLANGUAGE

THE MTNISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI B.
N. DATAR): Sir, [ beg to move:

"That the Report of the Committee of
Parliament on Official Language, laid on
the Table of the Rajya Sabha on the 22nd
April, 1959, be taken into consideration."

Sir, you are aware that under the
Constitution, it is the duty of the President to
appoint a Commission undor article 344(1)
for certain purposes in connection with the
question about the official language of the
Union. Accordingly, in 1955, the President
appointed a  Commission and that
Commission's Report was received in 1956.
Thereafter, under the same provision of the
Constitution, a Committee had to be
appointed of Members of both Houses of
Parlia-ment. That was done and the Report of
this Committee has also been received. Under
the Constitution it is open to the President,
after considering this Report, to issu-j
directions so far as the questions referred to
in article 344 are concerned. But you are
aware that an assurance was given in this
.House as well as in the other House that
before tho President came to a final decision
on the basis of these two Reports, both th,
Houses of Parliament will have an opportu-
nity of expressing their views on the
Parliamentary Committee's Report. That is
the reason, Sir, why we had a discussion
during the last week on
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this Committee's Report in the other House
and I am very happy to have a discussion on
this very question in this honourable House.
The views of honourable Members are entitled
to weight and it will be for the President, Sir,
to consider all the views that have been
expressed either in this House or in the other
House, along with the Report that has been
submitted to him by the Parliamentary
Committee. 'Thereafter, the President will issue
directions as he thinks proper in the light of
the provisions of the Constitution framed long
ago.

The question that was before the
Committee was only of a limited nature.
When the Constitution was framed, the
question naturally arose as to what the
official language of the Union should be.
This and certain other related questions
were considered very carefully in the light of
their implications and particularly in the
light of their bearing on the development or
otherwise of the other languages
mentioned in the Schedule to the
Constitution, popularly known as the regional
languages. When the Constituent Assem-
bly dealt with this question, happily for us all
what was called a constitutional settlement was
arrived at. In that agreement, certain
principles were agreed upon. One such
principle was that after  fifteen  years,
Hindi  should become the official
language of the Union for purposes of
carrying on the administration, for inter-State
communication and for such other purposes
as may be necessary. This principle ~ was
officially accepted. ~ This is a matter which
we should take into account, namely that
the Constituent Assembly has accepted
certain  decisions and has laid them down in
Part XVII of the Constitution.  All these prin-
ciples are laid down in articles 343 to 351
of the Constitution. In terms of these

provisions, a Parliamentary Committee was
appointed.
Certain  other points were also

made clear, namely that till 1965,
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[Shri B. N. Datar.J the position of English
would remain as it is and that if English is to
continue in any particular form after 1965, it
would be for Parliament to initiate necessary
legislation in that behalf. This is laid down in
the Constitution and so we start with an
accepted principle which is embodied in the
Constitution that Hindi is to be the official
language of the Union Government.

Certain other provisions have also been laid
down in article 344(1) and 344(2). Article
344(2) clearly says:

"It shall be the duty of the Commission
to make recommendations to the President
asto—".

I am reading one or two sub-clauses in order
to point out the relevancy of the particular
points that were referred in the first instance
to the Commission and then to the Parlia-
mentary Committee. It says:

"(a) the progressive use of the Hindi
language for the official purposes of the
Union"

This has to be read subject to an earlier
decision by the Constitutent Assembly that
Hindi shall be the official language of the
Union after 1965. The question is, if after
1965 Hindi is to be the official languag?, what
are the steps that should be taken for having
the progressive use of the Hindi language?
Then, it follows from this whether any restric-
tion should be placed on the use of the English
language for all or any of the official
purposes. Some other items are also
mentioned in this particular article. This Com-
mission was appointed to look into those
matters and the Parliamentary Committee was
appointed afterwards.

This Committee went into the whole matter
and it is a question of every great satisfaction
that we have a report wherein the largest
measure of unan'mitv and harmonv has been
achieved. The Home Minister was

[ RAJYA SABHA ]

Language Committee 3260

the Chairman of this Committee. They
held as many as twenty-six sittings.
Certain proposals have been made to which I
shall make a brief reference. ~Though  here
and there there are certain notes, either
by way of dissent or by way of clarification,
still, the central fact remains that so far as
the hon. Members coming from the non-
Hindi-speaking area are concerned—hon.
Members who served on  this Parliamentary
Committee—they have not appended any
note of dissent at all. We have had certain
notes, either of dissent or otherwise from
Members who might be said to come from the
Hindi-speaking areas. =~ These hon. Members
are not satisfied with the recommendations.
They call some of these as halting, but the
point that 1 was making was this.
Whenever we have to consider the question
of Hindi, certain other points have also to
be fully taken into account, that is, when Hindi
becomes the official language of the Union,
to what extent English will have to be
replaced. That is point number one. The
second point is to what extent such a
replacement of Hindi by English will cause any
inconvenience or any disadvantage to the non-
Hindi-speaking people of the country.  These
questions were considered very carefully
and I am happy to say here that there was no
opposition nor minutes of dissent from
the hon. Members coming from the non-Hindi-
speaking areas.  They have agreed very
clearly to the various recommendations
that have been made in this respect-

Before I come to the question of the various
recommendation” of the Committee, I shall
very briefly deal with the position of English in
India and the position of Hindi also because (he
points relating to both these languages have to
be considered very carefully because ‘he time
is likely to come—as early as poss'ble, .
whenever all the Members so decide —When
Hindi will be the official language ai the
Union. Tn fact, we took a decision when the
Constitution
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was framed and we have also taken certain
other preparatory steps but the question that
arises is as to when Hindi would become the
actual official language of the Union. On this
question, as I have stated earlier, we have to
proceed slowly, though firmly. When once a
decision has been taken by the Constituent
Assembly and when on the whole, even now,
there has' been no dispute so far as the main
question is concerned, all that has to be done
is to so lay down our programme as to cause
the least inconvenience to the people who are
likely to be affected by the changeover from
English to Hindi. That is one point which has
to be fully understood.

Now the question is, why Hindi has to
be made the official language. I would point
out that Hindi is a language which amongst
all the other languages in India is spoken
by a very large section of the population.
To put it in a general way, about 42 per cent,
of the people know Hindi. A large number can
speak Hindi and for the last few centuries the
intercourse between the various States has
been through Hindi. You can call it
colloquial Hindi, but after all Hindi is there.
And  when after  a'tain-ment of
independence we have especially laid down
the principle that we should have a welfare

State in terms of  democracy, then
naturally whatever the Government
does, whatever the Central Government

does, has to be known to and oppre-ciated by
the largest number of people in the country.
In other words we are pledged to what can
be called a mass consciousness so far as
public affairs are concerned and if at  all
any language could be considered as an all-
India language from this point of view, it can
only be Hindi.  This point was considered
fully and it was agreed that though at
present Hindi requires a lot of improvement
—here, Sir, we are dealing with
administration and not with literary
refinement and Hindi has to develop —Hindi
has certain advantages which
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have to be fully taken into account. After all, we
have a common culture and all the languages
in the north and in the east are more or less de-
rived from the same language, namely, Sanskrit
and so far as the southern languages are
concerned, they have drawn very largely from
Sanskrit. So, if Sanskrit has' the north
Indian languages as its  daughters, then
'the languages in the south can be called its
sisters, Sanskrit being the eldest sister.  Sir,
as the Prime Minister only the other day
pointed out in this House, Sanskrit is one of the
magnificent languages whose literature,
whose great contribution to Indian culture,
has always to be appreciated—and Hindi is one
of the languages derived from Sanskrit. In
India we have got a number of subcultures
which  have all developed into what can be
called a common culture, a composite
culture. So, for this purpose, for a proper
expression, for a proper communication of our
ideas to others, naturally = we must have a
common language on an all-India basis. That
is the main reason, apart from others
which I need not mention here.  After all,
a great nation, an  ancient nation, like India
ought to have, after independence, a
common language, an all-India language,
for the purpose of administration, for the
purpose of inter-State communications.

[MR. Depury CHAIRMAN in  the

Chair.]

So, this point was fully considered and Hindi
has been recognised as the official language, a
status which she should occupy as early as
possible.

As against this we have to take into account
also :the position of English. English is a great
language. Whatever might be the circum-
stances under which we came into contact
wi'h the West, this fact ha? to be admitted that
the knowledge of and acquaintance with
English has been of considerable use to us
Indians all along and this knowledge



3263 Report of tlie Official
[Shri B. Ni Datar.]

of English has to be used for the future
development of this countrj' to the extent that
it can be done. Sir, the present generation,
particularly those who are nurtured in the inti-
macy of the English language and some of us
on personal grounds, on emotional grounds,
may feel that English must continue for some
years. English has also some advantages,
namely, it is the most populgp language; it is
not only the language of the United Kingdom
but is an international language as well and as
the Prime Minister stated only the other day,
English is the window through which we can
acquire knowledge of modern sciences and
technology.

So, there are certain advantages with regard
to English and there are greater advantages
with regard to Hindi. And there are a number
of people who have a fairly good mastery of
English. Therefore, there was a general feeling
that an  immediate replacement or
displacement of English mifjht not be proper.
That view also has to be taken into account.
Therefore, the Committee rightly balanced
both these together and came to the
conclusion that after 1965 Hindi shall be the
official language of the Union Government.
That is point No. 1. Then, does it mean that
English has to disappear immediately on the
27th January 1965? No; because of the
various circumstances that I haye pointed out,
what has been decided by the Committee is
that English shall cease to be the principal
official language of the Union but shall
continue so long as the people desire. Now, no
date has been put in; no dead line has been put
in, because, after all, it is a question of
convenience; It is a question of the
desirabili*y of avoiding incon-venienre as far
as possible, and so no particular date line has
been laid down. English will continue, not as
tbe orincipal language, but as a sub-s'r’rirv
language, or as the Prime Minister out it, as an
associate language; Therefore you will find
that
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this one of the most important re-
commendations that the Committee has made
because it has the advantage of keeping
English so long as we desire. We have not
particularly put in any date as I have said, but
Hindi shall become the official language of
the Union from 1965 onwards.

So, after taking this particular circumstance
into account we have to proceed further and
see what other recommendations have been
made by this Committee. After mentioning all
these circumstances they stated that so far as
the official language of the Union was
concerned, it shall be Hindi and Hindi has to
be developed to the extent that is necessary.
So far as the development of the Hindi
language is concerned, it is not merely literary
development, though scholars and authors will
certainly try to develop the language to the
fullest extent. Tnere are even now certain
Indian languages, in fact languages which are
perhaps more developed than Hindi, but it
shall be the privilege”—it ought to be the
pleasure—of all of us to develop Hindi to the
fullest extent even in the literary and
intellectual fields and so far as this particular
question' is concerned, we are anxious to see
that Hindi develops well. And may I point out
that the new Hindi that we shall develop will
have all the good point* of the Hindi that we
now have but will also draw very largely to
the extent that is possible from all the Indian
languages? Now, the Committee has also
pointed out that there ought to be the same
terminology generally used; otherwise we will
have different dialects as we have now. The
languages change from district to district and
in some cases | know that the languages
change even from village to village in the hilly
areas. ST, we should have for all-India official
use a language whose terminology, whose
words, should more or less be the same
throughout. Secondly, the new-Hindi should
be so remodelled as t»
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make it possible for non-Hindi people also
to treat it as their own language. From the
point of view of patriotism naturally we
have to consider Hindi as our own language
but I would go a step further and I would
like this languag* to develop qualitatively
so as to serve the needs of the people who
take ¢ to it or who have already taken to it.

Then, naturally another question also has
been very rightly dealt with by the
Committee. They say that Indian languages
including Hindi or regional languages and
Hindi naturally have to be modernised to a
large extent. N”w, we developed in an
atmosphere which was more or less static for
some centuries. During the last few years we
have come into contact with the West and the
West has been developing very rapidly. There
have been inventions and discoveries in
science and technology. So far as all these
matters are concerned, naturally they should
not be, as the Committee have stated, viewed
merely from a sense of purism. Purity is
essential to the extent that it is possible, but
complete purism will not serve the great
interests that we have. And for that purpose it
is suggested that Hindi can borrow not only
from Indian languages, but from English and
other such languages as it can, because it is
going to be the language not merely of the
oliganhy of intellect, the aristocracy of intel-
lect, but it is going to be the language of the
common people. Therefore, even in the
scientific and administrative fields, democracy
must have its own principles fully imple-
mented. For that purpose, Hindi has to be
developed fully and I am quite confident that
in course of time we shall make this particular
vehicle of expression as perfect as possible.
For this purpose it has been suggested that we
might borrow or we might j adopt, from
wherever possible, scien- | tine words,
technical or technolo™- i cal words and
perhaps maintain them in the same form, as
they are.
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Thereby tSiere would be certain advantages
because in the world of science and
technology common words will be used. As |
shall be pointing out later on, that would also
be the position so far as the numerals are
concerned. In other words, we should try to
find out more points of contact between our
Hindi and other languages and the foreign lan-
guages. Therefore, the new language or even
the regional languages will have to develop
and we will have to make them completely
modern and up to date for subserving the new
interests. After all, the age of science, the age
of technology, is already with us for a number
of centuries and now we are entering the
atomic age. Therefore, we cannot afford to be
merely static. We have to proceed as
dynamically as possible and this will have its
own reflection on the Hkidi language and
other languages also. That is the reason why
we have to take a very large view, we have to
borrow or adopt, as I have stated, as many
words as possible, because language should
be a perfect vehicle for the expression of
opinion, for the purpose of communicating
our desires to others, whether at the Gov-
ernment level or at the private level That is
the reason why this particular point has been
stressed and they have stated that this should
be fully taken into account for developing the
Hindi language as early as possible.

Tnen, Sir, while doing so, there are certain
precautionary steps to be fully noted. One is,
as the Committee itself has stated Hindi
should be developed and Hindi is already
there. But English cannot be removed so as to
leave a vacuum. They have purposely put in
that expression that there should not be a
vacuum. Even in the administrative field, so
far aa the replacement of one language by the
other is concerned, there should not be any
dislocation of work. Secondly, while doing so,
we should be careful to see that nothing is
done i» a precipi'ate manner and particularly
when the non-Hindi people are likely
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to misunderstand it. They are our own people.
We are all one. Therefore, wnile developing
the official language of India, we should carry
with us as largely as possible the views of the
people in the whole of India. Now, all these
regional languages are great. Some of them
have a more ancient literature than the other
languages. That is why each language has
developed in its own way, has its own genius.
But above all these things, may I point out
that they are not separate in the sense of
separate languages in other countries? They
have a common culture and if we go even to
the farther-most south or to the farthermost
east, we shall find that the ideas are common,
that the approach to life is common.
Therefore, all these languages are national
languages and thoy have to be fully
developed. For this purpose, the fullest
attention will have to be given by the Union
Government and by the other Governments
for developing all these languages for the
purpose of making them all useful.

Then, Sir, certain other recommenda “ions
have been made. I would refer to them only in
a general way. Now, regarding the question of
the all-India services and the question of the
Central services, so far as they have a bearing
on the people and the languages in the various
parts of the States, certain special precautions
have to be taken. It has been pointed out that
there are a large number of Departments of
the Government of India spread throughout
the length and breadth of India. Take the post
offices. Take the telegraph offices and all
other offices. Though they are under the
Government of India, they are spread
throughout the length and bread'h of India.
Under these circumstances, a question arose
as to whether, if only English is allowed as the
language in these offices, it is likelv to <>ause
inconvenience to the largest number of people
for whose benefit—may I point out—these
offi-
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| ces are maintained by the Government. In
such cases, lhe Committee have very rightly
pointed out that I there ought to be what is
known aa j a permanent bi-linguism. They
have stated that so far as these offices in the
various regional areas are concerned, they
have a two-fold function. One is, so far as
correspondence and other matters are
concerned, naturally in due course after
English is displaced they can carry on
through Hindi. They can have their
correspondence in Hindi and all the papers
can be sent to the head office here or
elsewhere in Hindi. But so far as the impact
of such offices on the public is concerned,
naturally our Government servants should
also have a knowledge of the regional
language. That is the reason why it has been
stated that in such cases there ought to be bi-
linguism. That you will find is a very proper
and appropriate suggestion made by the
Parliamentary Committee. Then a question,
which was at fairly vexed one, arose
regarding the all-India services or the
Central services. As you are aware, in
respect of all these services, for the I.A.S.,.
I.P.S. and a number of other services —we
have about 11 or 12 for which a competitive
examination is held— the question arose
before the Com-+ mittee as to whether the
language of the examination should be
English for all time to come or whether it
shou'd be replaced, substituted by, say,
Hindi or any other language. This question
was considered in full detail. The
Parliamentary Committee and the official
Language Commission have had before
them a very exhaustive memorandum from
the Government of Madras. It has been
specially mentioned in the Reports of the
Commission and the Committee. They
considered all these questions fully and their
suggestions were given great weigh*.
Ultimately, so far as tbe Parliamentary
Committee are concerned, they came to the
conclusion that English shall continue to be
the medium of examination for time to
come. As I have stated, they have not given
adead line. They
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have not stated ten years or fifteen years,
because it might be an impracticable matter
and it would lead to needless
misunderstanding. Therefore, what they stated
was that English shall continue until there is
the need for a change, and when there is a
change, then naturally Hindi might be
introduced as an alternative medium of
examinations.

Now, they also considered the larger
question as to whether ultimately all the
regional languages should also oe the media
of examinations. On this question there were
certain practical difficulties. One difficulty
was the question of marking the examination
papers, and they pointed out— to use an
university or examination term—that it would
be very difficult to have what can be called a
'moderation' so far as the various answer
papers written in different languages were
concerned. That question has to be considered
not just now. English will continue for such
time . ..

SHRIN. M. LINGAM (Madras): Even after
1965?

SHRI B. N. DATAR: Even after 1965
English will continue, and Hindi will also be
introduced after, as they have stated,
sufficient notice has been given.

Then with a view to causing no
inconvenience to any linguistic group, they
have made an original suggestion. They have
stated that English will continue to be a
compulsory language even after Hindi has
been introduced as the principal language of
examinations. They have stated that for non-
Hindi-speaking people Hindi will have to be
learned as a compulsory language by way of
what you can call a desirability of these
candidates having a knowledge of some other
language. So, simultaneously every candidate
will have to know two languages or rather
three languages apart from his own regional
language or mrther tongue. They have stated
that for Hindi people they can choose any
language other than their mother-tongue.
Now, these two
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language papers are to be of the same
standard. Tney have made that also clear
because of this consideration. We have so
many languages and we have so many States.
As you are aware, it has been suggested by the
States Reorganisation Commission that our
I.LA.S, and IP.S. officers etc. should not
necessarily be sent to their own regions but
that a fair proportion of them should be sent to
other areas also. That is because an all-India
outlook is absolutely essential. Though we
have got various States, ultimately we have a
Union for the purpose of developing all-India
nationalism. We are all one. The common
unity of India is there. So, that is the reason
why the States Reorganisation Commission
have stated that a certain proportion of the
qualified candidates should be sent not to their
own States but to other States as well. Il this
view is correct, and you will find that it is
correct, then naturally we have to go a step
further. In the syllabus for the competitive
examinations it would be advisable to have a
paper on a language other than Hindi. Hindi
will be there, and so far as Hindi candidates
are concerned they have no difficulty. But so
far as non-Hindi people are concerned, they
can take Hindi, and in addition every candidate
should have a knowledge of and should appear
for an examination in any other language also-.
This is one of the ways in which this particular
problem has been sought to be solved in a very
satisfactory manner.

Sir, there was a feeling in some quarters
that if Hindi is made the official language,
then it will be inconvenient to others. In order
to obviate that difficulty and to create an
atmosphere in which the candidate will be
knowing not only his language but some other
extra language out of the Indian languages
this particular scheme has been brought.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
What will be the advantage of learning that
other language?
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SHRI B. N. DATAR: From the other
language it will be open to him to draw
inspiration from its literature, and secondly,
in that particular area he will be a better
administrator.

PANDITS. S. N. TANKHA: That i3
another matter.

Suri B. N. DATAR: I am pointing out the
advantages.

Propr. R. D. SINHA DINKAR: (Bihar):
They will have equal disadvantages.

SHRI B. N. DATAR: But we have to get
over the disadvantages, circumstanced as we
are. We have so many languages. We have 14
languages. It is necessary that we know some
language. A North Indian, for example, can
with , advantage study Tamil, Telugu,
Kannada or Malayalam. It will give him a
new view of life. The people in the south
should learn Bengali or any other language,
because we shall then know that our culture is
one, that we are inheritors of a common
culture expressed in different aspects of the
same culture.

Du. W. S. BARLINGAY (Bombay): You
won't allow a southerner to iearn Bengali. He
will learn Hindi only.

Suri B. N. DATAR: You will kindly see it
properly. Some South Indians are already
working in Bengal. Only the other day I was
very happy to learn from a Minister of Assam
that a number of South Indian peopl© have
gone there and have been working very wtl,
and that they are showing all the aptitude not
only for efficiency but for a proper
adjustment in the new surrounding. I want to
finish in five minutes, Sir.

So far as the Supreme Court is concerned,
they have stated that when the time comes—
and the time might take some time to come,
not immediately, but when the proper time
comes—Hindi shall be the language in which
the work of the Supreme Court will have to
be conducted. Authorised translations may be
given;
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they can be had in English if it all people
desire or in the mother tongue or in the
regional languages as desired. But when
after a considerable period the question
of the language of the Supreme Court has to
be considered, then naturally Hindi has to be
necessa*ily the language oi the Supreme
Court. So far as the High Court is
concerned, there a”e certain matters which
have to be taken into account. So far as
the lower judiciary is concerned, it is
already now in the regional languages—
District Courts and other courts—though
we are fond of using English even now there,
but gradually English is being displaced
by the local language.  Some years ago
a lawyer from Poona came to my place and—
can you imagine—he argued in i his own
language, Marathi, in an excellent
manner for two hours without using a single
English expression. That was because
formerly under Maratha rule and other
rales, and also in the north, these local
languages were also the languages of
administration. ~ Therefore, all these things
will have to be taken into account. But so far
as the High Courts are concerned, the
Commitee have suggested that it would be
better to have the local or  regional
language as the principal language in due
cou*se. Let us not be afraid that just now.
tomorrow, English will disappear.
English will take some time to disappear—I
am not going to prophesy when—our own
languages, the various regional languages will
be the principal languages, and side by side
tt would be open to the various High Courts
to have Hindi also. A suggestion was made
that Hindi should be the language of the
various High Courts. But there were
certain difficulties and therefore they stated
that the local languages or the regional
languages should be the court language and
that Hindi also should be an optional
language. Thus, Sir, you will find that
there are a number of points . . .

SHRI N. M. LING AM; What about the
language in the Legislatures?



3273 Report of ihe Official

SHRI B. N. DATAR: So far as the
Legislature is concerned, ultimately in the
States the regional languages will naturally
have tis sir play. Here, for example, we have
English now and side by side Hindi is also
being developed, and a time will come, not
necessarily immediately, when Hindi will also
be the language of legislation. It is a difficult
matter. 1 p.M.Therefore, when they discussed
this question, they stated that a common legal
terminology will have to be first developed
and that legal -terminology should be the same
in all the Indian languages also. If, for
example, for the word 'limitation' we have a
particular word, then that word should be
common in all the languages s© that this
commonness will help us even so far as the
work in the courts is concerned.

I would not like to go into all the other
circumstances, but I would point out in
respect of international numerals that they are
ultimately Indian numerals. They went from
here to Arabia; from Arabia they went to
other countries. Therefore international
numerals were originally Indian numerals,
and we need not fight shy of them. Rather as
the Prime Minister suggested, if we accept the
international numerals, then perhaps we shall
come into closer contact with the rest of the
world. But aft the same they have made
certain suggestions for the use of Devanagari
numerals. Naturally, theye > are numerals in
the various Indian languages also.

Sir, I am finishing in five minutes.

MR. DEPUTY CHAIRMAN: We are
sitting through the lunch hour.

SHrl B. N. DATAR: Then there is no
question of time. But I shall try to finish soon.

So far as this question is concerned, *we
should take into account a larger view because
if the international numerals are accepted,
immediately "we come into contact not only
with
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the Hindi region, but with the various regional
language regions also, with the outer world
also. That is a point which should be taken
into account But where it is only a legal
question. then naturally, not only the Deva-
nagari numerals come in, but there are
different numerals in other Indian languages
also. They have also to be given proper
importance. After all, let us try to move
towards a commonness not only between
Hindi and other languages, but all the Indian
languages on the one hand and the other
languages like English and others through
which we are at present getting all the
knowledge from the West. Thus you will find,
Sir, even on this question, they have made a
suggestion which should be very carefully
considered. They have found that here and
there it is necessary, as I have said, to develop
a technical terminology to develop com-
monness of words. Otherwise, if you go to
U.P. there are certain words used there which
would become difficult to uncferstand. That is
what the Prime Minister the other day comp-
lained of.

SHRI H. P. SAKSENA (Uttar Pradesh): For
instance?

SHRI B. N. DATAR: I need not mention
any instance. But 'pratrk-shalaya' and so many
other words are used. Let us have a common
word and that word should be the same
whether it used in the north or in the south. I
had been to a place where I found the
expression 'parish-ramalaya' being used. I
could not understand what that word meant
But 1 was going to be the inmate of that
particular building. It is a circuit house, the
so-called ‘'parishramalaya*. 1 could not
understand it. That is how in our desire to
have our own .

Pror. R. D. SINHA DINKAR: At
what place?

SHRI B. N. DATAR: In Bihar. I
believe it is in Gaya or Darbhanga
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tliat they used the word. Sometimes, they say
'pratikshalaya’, sometimes, 'avalokangraha'.

SHr1 B. K. P. SINHA (Bihar): May I ask
for one clarification? I just want to know this.
What is the use of saying that your words are
difficult? Why don't you give us words? So
far as the villagers are concerned they would
understand the word 'parishramalaya' better
than the word 'Circuit House'. (Interruptions.)
We understand the word 'Circuit House'
better.

SHRI B. N. DATAR: The hon. Member
should have waited. What we should do is we
should try to develop a common set of words,
and for that purpose, I was going to point out
to the hon. Member ...

DrR.RAGHUBIR SINH (Madhya
Pradesh): What has been done during all these
years?

SHRI B. N. DATAR; It is necessary to have
a set of common words even . ..

SHRI RAJENDRA PRATAP SINHA
(Bihar): Sleeping.

MR. DEPUTY CHAIRMAN: Order, order.

SHRIB. N. DATAR: Let us have
a set of common words even so far as
common ideas are concerned. Therefore, now
we have certain difficulties. They have stated
that so far as the coining of these words is
concerned, it ought to be entrusted to one
agency under the Government of India,
because under the Government of India also
there might be different agencies. Therefore.
thev have suggested that the word should be
common everywhere. If, for example, for the
word 'station* we have one word in the north
and another word in the south, it becomes
difficult. Therefore, let us have . . .
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SHRI ABHIMANYU RATH (Orissa)
A clarification, Sir. What about .

MR. DEPUTY CHAIRMAN: You
can raise the point in your speech.

SHRI B. N. DATAR: That is the reason
why they have stated that there ought to be a
number of expert committees; one committee
for what would be called the equation of com-
mon words.

SHRI ABHIMANYU RATH: How-can it
be, Sir?

DRr. R. B. GOUR (Andhra Pradesh): How
can it be when Datar is in the south and
Bhargava is in the north?

SHRI B N. DATAR; Datar is known
throughout India or throughout the world. He
is not called by anything else.

MR. DEPUTY CHAIRMAN: Datar is a
proper name.

SHRI B. N. DATAR; Then there ought to be
technical or scientific words which ought to
be common with the rest of the world.
Perhaps, to the extent that it is possible, we
can borrow words like oxygen or hydrogen
instead of changing them. Sir, I was reading
the Deputy Chairman's speech in the
Constituent Assembly and 1 was amused to
find how he had given a number of words for
the same expression and he put it to the
Committee of the Constituent Assembly as to
why there was such a diversity of words or
expressions. Therefore, I desire that we should
have that process also to make Hindi the offi-
cial language of the Union and to make Hindi
the language for inter-State communication is
not so easy. We have to carry it on and
therefore the Committee has suggested a num-
ber of measures—the appointment of a
number of committees, what can be called the
Standing Committee or the Exoert Committee,
etc.—and all this work will have to be started
now. After this the President might be
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issuing, after hearing the very valuable
opinions of this House, directions, and after
those directions have been issued, the work
will start.

Report of the Official

My hon. friend wanted to know what we
have done. So far as this question is
concerned, two things have been done. We are
trying our best to see to it that the Government
servants have a working knowledge of Hindi.
For that purpose, we are giving them certain
facilities and I believe about fifty or fiftytwo
thousand—I am speaking from memory—a
fairly large number of people, have already
learnt Hindi. Side by side, we have to develop
the language of administration in Hindi for
noting and doing certain other things. That
also is being done. And if I mistake not, the
Ministry of Education have coined a number
of words in the different departments of
human knowledge. All this will have now to
be co-ordinated, collated where necessary, and
the object should be simplicity and
intelligibility. It might be from Sanskrit; it
might be from Urdu; it might be from any
other language. But the first idea that we shall
have is that the word should "be immediately
understood by the common people, because
this is the age of the common man; this is the
age of democracy. For that purpose, it will not
be sufficient if we have very long words, less
common words. Even Sanskrit will have to be
simplified if it is going to be the language of a
larger section of the people. Therefore, 1
would submit that the great question was
before the people, very valuable material was
collected by the Commission and it was fully
made use of and they themselves "have
pointed out on an earlier occasion that there
was a very large measure of agreement
regarding the objectives. Almost all the
Members partirioated in this discussion,
which revealed that despite differences in
matters of detail—let the hon. Members
understand—despite difT°rpn"PS in matters of
detail and in emphasis,
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on certain aspects of the question there was
general agreement, as regards the objectives
and the approach to the problem. This is the
reason why, when the Prime Minister
intervened in the debate in the otner House, he
complimented the Chairman, the Home
Minister, on the manner in which—the Prime
Minister himself has stated—he had almost
worked a miracle in bringing about the largest
measure of agreement on such an important
question. Therefore, Sir, I am quite confident
that in the debate that will follow the different
aspects of this question will be fully
considered and we shall approach this
question—as the Prime Minister put it—from
the standpoint, to the largest extent possible,
of the non-Hindi people—that is how he put it,
because they are the persons who, they
believe, are likely to suffer. But there will be
no suffering to be undergone by them, and
whatever is necessary will have to be done.
And there are also the protagonists of English.
Their point also has been met to a large extent,
not merely to please them but in the higher
interests of the nation as such. That, is the
reason why it is absolutely essential that we
work with the largest measure of agreement so
far as this question, which was once vexed, is
concerned. Happily it is no longer a vexed
question. We have now come to brass tacks on
it. At least we have a very clear guidance from
the hon. Members of this House. As it was
pointed out in the other House, this was not
merely a parliamentary committee in the
ordinary sense of the term. The Members of
the Committee were chosen on the basis of
what is known as the proportional
representation. In  other  words  this
Parliamentary Committee of thirty was an
epitome of both the Houses of Parliament and
therefore. Sir. from that point of view their
views are entitled to great weight. One of the
dissenting notes that we had was from Shri
Anthonv. Now in the other House he said that
he was satisfied with the Prime ~ Minister's
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[Shri B. N. Datar.] approach and he stated
that he would withdraw that dissenting note.
Now, it is for this reason, Sir, that I would not
deal with the numerous points that he had
raised, because he has been perfectly satisfied
with the approach of the Prime Minister
which, naturally, is the approach of the
Government and therefore I commend this
particular Parliamentary Committee's Report
to your acceptance and I am quite confident
that the discussion that we shall be having
here will be of great use and value to the
President in passing necessary directions in
this respect.

MRr. DEPUTY CHAIRMAN: Motion
moved:

"That the Report of the Committee of
Parliament on Official Language, laid on
the Table of the Rajya Sabha on the 22nd
April, 1959, be taken into consideration".

SHRI K. M. PANIKKAR (Nominated): Mr.
Deputy Chairman, Sir, I am very happy to be
able to congratulate the Minister on the very
lucid presentation of a very important Case.
The Houses also deserve congratulation on
the manner in which the Parliamentary
Committee and the Commission appointed
have dealt with a very complicated and
difficult issue. The question of Hindi being
the common federal language of India is one
which has been settled by the Constituent
Assembly. The issue that has come before us
is how to implement it, how to give effect to
it, and for that purpose various difficulties
which had come in the way had to be
carefully considered, sorted out and solutions
discovered. This is what the Commission has
done and what the Committee has also
carefully examined. The proposals now put
forward by the Government seek, as far as
possible, to meet every possible objection and
to get over the apprehensions which many
people had felt by the imposition—as they
thought—of one regional
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language over the rest of India. It has been
made perfectly clear that the apprehensions,
such as they were, could be met by reasonable
arrangements entered into among ourselves,
and there is no reason then for the south, east,
west or north to feel that there will be any
dominance of one language over the other or
any dominance of one group of people over
the reit. Undoubtedly, the principles have all
been agreed upon. There is no one today who
denies that it is necessary for India to have a
common languags, a language for federal
administration and for the inter-State
communication. The question, however, really
depends on how we give effect to it, the
methods which we uW.is® in order to give
confidence to> thg people and in order :ilso to
be effective in the creation of a language
which is really becoming of the great nation to
whleh we belong. Undoubtedly, Hindi is the
language which is spoken by a very large num-
ber of people, but ihe Hindi that we have
decided upon is a Hindi which is to be rooted
in Sanskrit. There is a common belief or an
idea commonly expressed, that it is simple,
straight forward Hindi that we require. I
venture to doubt it. The simple,
straightforward Hindi as it exists, wiH be the
regional language of the area in which Hindi is
spoken, and not something that expresses the
composite culture of India. If it is to be the
common language of all India, then its
vocabulary should be firmly rooted in words
which are common to the languages of India.
This is possible only by emphasising the
common words based on Sanskrit, which
already exist in Hindi as alternatives to more
familiar simple words. I shall give you an
example.

[THE VTCE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair.]

I had the privilege to travel a few years ago
with a distinguished group of people two of
whom belonged to U.P. and two officials, one
from Bengal
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and one myself. We came, to Nagpur where it
was written, 'Kendriya Vima.i Kshetra'. Now,
that was a thing which my Bengali friend and
myself immediately understood without
anybody having to explain it, because all the
three words, 'Kendriya *Viman' and 'Kshetra'
were words which were common to the whole
of India, whereas if you had written them as
'Havai Jahaj ka Adda', those who did not know
would have found difficulty in understanding
it 'Havai Jahaj ka Adda" would have been
simple, clear Hindi. After a few hours we went
to the Secretariat at Nagpur. There it was
written, "Dwichakra par sanchar nishidh hai\
Now, the meaning was perfectly clear to both
Mr. Banerji and myself, but to the Hindi-
speaking gentlemen from Uttar Pradesh only a
portion was quite cioar, namely 'par' and hai'
*Dwichakra* meant a cycle. The meaning was:
Going on cycles is prohibited. Now, the
people from Uitar Pradesh and the other
Hindi-speaking areas naturally resent this.
This, they say, is not 'our' language.

Report of the Official

SHRI JASPAT ROY KAPOOR: (Uttar
Pradesh): No, no, on the other hand we are
willing . . .

SHrI K. M. PANIKKAR: But we have
never accepted the language of Uttar Pradesh
or Madhya Pradesh or any other Pradesh as
the language of India. We have accepted
Hindi on the basis of Sanskrit, which meant
that the words which are available in Hindi of
Sanskrit origin, which are available equally in
other languages, would be the solid structure
on which the common language is based. To
give you an example, the word 'roze' may be a
very good word, a very simple word. But if
you said 'din' for 'day’ it is a word which will
be understood from one end of India to the
other end. Also if you said 'divas' it will be
understood as meaning day, from one end of
the country to the other. But if you said 'roze*
it would not be understood. In the
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same way, if you said 'suraj' all may not
understand, but if "you said *surya' it will ba
understood everywhere, all over India as
meaning the sun. Consequantly, the idea that
the language which we evolve. wliich we
utilise all over India, should be something
which is simple, common and spoken only by
the common people in terms of democracy, as
was said by the hon. Minister, is something
which I cannot agree with. It should be a
cultivated language based on Sanskrit so that,
all over India, people would understand the
words used. If instead of saying, 'Wazir-e-
Azam', you say, 'Pradhan Mantri' there is no
trouble. But if you say 'Wazir-e-Azam', no
doubt it will be understood all over North
India and by certain sections in the South . ..

PANDIT S. S. N. TANKHA: It is-an Urdu or
rather a Persian v/ord. It is not a Hindi word.

SHrRI K. M. PANIKKAH:
suggesting either Hindi or Urdu.

I am not

SoME HoN. MEMBERS: They are not
common words.

SHRI K. M. PANIKKAR: Whether they are
common or they are not common words, but
they are prevalent. When you say 'koshish' it
is not a Hindi word but it is commonly used
word in North India. But 'koshish* would not
be easily understood in South India. So, all
that I am saying is that in the language which
we create, which we evolve, it is not the
question of common words which are in daily
use, but what is important is words which will
be understood all over.

There exists a large quantum of words
which are common to all the languages of
India. They are based mainly on Sanskrit. But
a good many are based on other languages
also. Some are based on Arabic, some on
Persian, but they are common to all the
languages. The important thing is in a
common language which we
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[Shri K. M. Panikkar.] evolve the
vocabulary should be common, as far as
possible, to most of the languages of India.
Therefore, the evolution of the language, as
we forsee, is something which should be
deliberately attempted and not merely left to
the natural circumstances to shape. I am not
suggesting that Government should go in for
highly compounded Sanskrit words because
highly compounded Sanskrit words were
never in use even when Sanskrit was much
more popular than it is today. It is a process of
sophistication rather than of the development
of the language. But the simple words which
every Indian language derives from Sanskrit
should be the basis on which the common
Hindi, which will be the language for inter-
State communication and  Government
purposes, should be based.

Sir, only two other points I would like to
raise in this discussion. One is with regard to
the position of the English language. I do not
think anybody would claim that English
would continue to be the major official
language of India. After all, if after a hundred
years of consistent effort a powerful
government utilising its entire governmental
and educational machinery could create only a
small minority of English educated people, it
is obvious that English could never be the
language for effective official use. I can give
you numerous instances of
misunderstandings, grave political
misunderstandings which have arisen as a
result of the use of English language. One
which I will mention now will show you with
what difficulty, with what great, strain on our
intelligence we have been using the English
language.

You would remember that in 1933 a White
Paper was issued on the position nf the States
by the Secretary of State for India. The
Commit' Ministers of the Princely States mat
in Bombay to issue a reply to ""is Important
document. The reply was drafted by three
outstanding men, men whose position in the
public life
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of India at that time nobody would contest.
Men like Col. Haksar and Shri Manubhai
Mehta .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN): And Sardar Panikkar.

SHRI K. M. PANIKKAR: I was not on it. |
saw it the next day in the press. As I said, the
representatives of the Princes and the
Ministers, who met in Bombay, considered
the White Paper and reported that they had a
number of fundamental objections. They
thought that the word 'fundamental' meant
something important. This was wired out to
England. The Secretary of State faced with
these 'fundamental' objections found it diffi-
cult to proceed. Then it had to be explained
that the word 'fundamental' was used in an
emphatic way to mean an important objection.

This you may consider as something very
out of the way as coming from Ministers of
former States, but actually the use of English
by us—though we may take pride in it—is not
something about which we need feel proud.
There are very few people who have that
authority over the English language as to use
it in a manner which is beyond criticism. After
alL as you know, Poet Rabindranath Tagore
was a person who wrote English with great
beauty and certain amount of mastery. And
yet, if you look into "The Spirit of Man" by
Robert Bridges, the then poet laureate, in the
Appendix you will find a note saying:

'For purposes of the purity of English
language I have changed.a few words here
and, there of the Poet's translation of his
own work* —and words to similar effect.

This is about Poet Tagore's work. So, the
idea that we are all masters of the English
language, merelv because we have studied
English for a few years, is something we en ly
claim but nobody else wouhl accept. If this is
the result after a hundred years of stilly cf
English language, it is quite obvious that
Enelish could not be the languag:' in which
we could give expression
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to our own mind or personality. Even \ for
parliamentary or administrative j work it has
undeniable weakness because it does not
reach the people. It is, therefore, obvious that
the position of English in this country has to
be carefully thought out.

I am a staunch advocate for the retention
of English as a compulsory language of
study in this country, not because it gives us
a spirit, of democracy because English is
supposed to be a language of democracy—it
is also a language of autocracy—but in any
case, it has provided us with a medium of
communication in the international world. It
has provided us with ideas from other
sources. It already exists as an instrument,
of culture amongst certain classes. And, if
Persian, after one hundred and fifty years of
its disappearance from the official w”rld,
still continues to be a source of cultural
inspiration, there is no reason why English
also—though within limited spheres—
should not continue to be of cultural and
spiritual significance.

When [ say spiritual significance, some of
you might smile. But just remember that the
whole literature of the new Hindu revival
from the Raja Rammohan Roy's 'Precepts of
Jesus' to Dr Radhakrishnan's translation of
the Gita and Dhammapada, the volume of
English literature devoted to Indian religions
is something very considerable. Therefore,
the maintenance of English, even from the
cultural point of view, not as an official
language but as a subject °* study, as. a
subject of interest, is something which we
should not ignore. I am very happy to feel
that the Government of India in saying that
English would continue as a subsidiary
official language has really seen to this.

Only one other minor submission I would
make. The Government of India's proposals
emphasise the desirability of the study of
one Indian language besides Hindi for
examinations of an all-India character. It
also provides that adequate measures must
be taken by the Central Government for the
development, of other
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Indianv languages. Now, this i a matter of
very vital importance. But I regret to have to
say that the approach to other Indian
languages by  North Indian educational
institutions and by scholars is something
which makes me apprehensive of  the
way  that these recommendations would be
given effect to. It is possible for me to study,
say, Tamil, from the beginning to the very
highest level, in the universities of Paris or in
the University of London or in the University
of Oxford. But I should like to know the
number of North Indian universities where it is
possible to take a course in any one of the
South Indian  languages. I am talking of the
regional universities.  The approach to the
other languages has been such thateven in a
university like Viswa-Bharati ~ which has a
Chini Bhavan, there is no Bhavan for the
teaching of Dravidian languages. When we
consider that in most of the North Indian
universities there are no facilities for the study
of South Indian languages, we come to realise
what great difficulties we have to
overcome in order to give effect to the
Government  policies. Opportunities for the
study of Tamil exist in Paris not for Tamil
students who go there, but for the French
people. Opportunities for the study of Indian
languages exist in the school of Oriental
languages in London and in the University of
Oxford not for the students who go there from
India but for the English people who desire to
learn it. But the idea that the people of
North India should study the languages  of
South India has not yet entered the minds of the
people of the North. I have not yet come
across a person who can claim any
scholarship in any one of these languages of
South India or any language outside his own
territory, while that is a vers' common thing
in Europe. It is not uncommon among
oriental scholars to find men who can read,
speak and understand the different dialects of
India. This attitude of mind is lacking and
the idea that languages of regions outside one's
own are something not  worth cultivating, is
widely in India. A mere

recommendation that efforts
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should be made to develop these languages
would not, to my mind, carry sufficient
weight or authority, unless the Government of
India takes effective steps by making
knowledge of one of the South Indian
languages  compulsory  for  all-India
examinations and by other similar processes.

Finally, Sir, I would say that we have to be
very careful in dealing with the question of
law courts. Please do not for a moment think
that I am suggesting that English should
continue as the language of the courts. But
remember that even the introduction of
English as the language of the courts took
nearly a hundred years and it was by a slow
process that this was done. And to change it
into another language has certain difficulties
which I would briefly refer to.

Many of the conceptions embodied in the
laws that we administer today come from the
English language. No doubt, the content and
the meaning of those conceptions could also
be brought into Indian languages in due
course. But premature introduction of Hindi
or other languages in the work of courts,
especially in the interpretation of laws, might,
lead us astray, at least for a considerable time
to come. Therefore, in the utilisation of the
Indian languages— which must no doubt, be
introduced in the courts—we have to be parti-
cularly careful, that the spirit of the law which
we have taken over from the British—and that
spirit I consider one of the major contributions
of Britain to India—the spirit of the law that,
we have inherited now is not uprooted and is
not made into something strange, something
of a perversion by the use of an instrument
which is not completely sympathetic to it

I would conclude by saying that this
subject is one which concerns our nationality,
the evolution of the Indian people as an
integrated nation.
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The development of Hindi from that point of
view should take in consideration traditions of
the different areas, the composite nature of
our culture, as the Constitution so aptly says.
And language is one of the more important
ways in which that spirit of nationality can be
expressed. It is one of the major aspects of
every country's spiritual and artistic life, and
we can ignore it only at our peril.

Therefore, 1 would submit that these
recommendations be accepted and early effect
be given to the creation of Hindi as at least
the federal official language of India.
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AT Y Fgw w1 ferar 2, v Avw
g Ifwm & & afg=lrardt sAar v
fe=dt i ¥ #fead 1 R A
THET 75 2 (THTAH 7 2 T 7EEF1 |
ot wfzard s & 7 gurdy a7 & adr
Ffeare 7y & fr fedt arit & faew-
faarsdt 7 aga gz a% @At faar a1
ey aw faar & ) w9 g deoE
s gt & wreaw A AATe AT @ E
YT st aver fgedt st 7 g6 & A A
Tarae & AT g w1 =gt v Sarar
WUz w7 AT F AN A FuTT
B & 1| oY wit s fox 9 aaman fw
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[qre T T fuz faawr)

T W gamer faafaarmdt |
At afwar &1 sawr e @< faar 2
ud feard azdt & a7 w2 & ¥ wa 2w
A gart 5 7 45 F7 fa=re
e § | fa=w 9w 2w oHi| 0w 3an
FTFL | AT GZAT AR ATLAAT 7 Ifed
ZH 1T & 72 foelt Sl 7 /I e
¥ AT W & ®7 4 qEE Ted §
afew g ¥ 2 1 farar w1 wrerw 379
& 7 uF feafa garw € 2, o1 g wiw
ot & & wa sfega-wrda st
&Y TEATHT A FE-ATITHT W qAw
AT q FrE A AT (AT B Foaw
TG FFAAHI A1 ACHS T aw
FFTET & am & anfeT vE | SfEgm
ofeae § uF fauer fEar, & g
FreAT Ay f g faom F & 7 AR
fet st AT AFTE F1 WA AT,
IR ag FW FC AT | i 4 ag
2 i 2w 9 T § AfET Ew e A
Z @EA 21 AT F O F9 IAST FAT A1
7Y T =trfan, 9% w19 T A1 TXT
fopar wrT R |

nE A A W B TG I | qAT
ANT-HT § A@T AT AT IAT AT FT
a5 2 1 afaw it A fa g dew
it i gu & f o 7=, & Tl 7 S
T A de § R E TR "
T FCHTT FAT TAT TR AT T2
ST T AAUAT FT AT AT AT A
fammr wif@ & araFET o
AT F Al AT Wran 3T AT g |
safem T WO faae & and
afafa 4 ot faoig I=9& gra 7 Srer &
I favir A1 g @S FY T 0T T
aw w7 T fF gury A% doey €
Zfeet o T a0 w: WA § aW ar

[ RAJYA SABHA ]

Language Committee 3292

A WY A AfEa-aredEa At 7
AT Wt F sifr et @ A
FaTéT FT W |

w et 7 & f gt sfger-d
aret 7 FfEad www 2, W gwd
FfaArd F1 g fgr-andr S aw
TE W VAT 1A w2 T
T 24 AF 2 o R g A w7
TTAET & | 07 WS fT ATRITET A
Tt ge oo w2 g 5 v ® A
S dRT AN TAT AA SEq ) oAz I
7 feedt avr anw awd w1y £ A
At Areafadl F drw wgran
FATT AT 19 fgedy F andw 74 afe®
HAAT F AT HANAAT FL GE A |
English Enthusiasts v 2 #
st 4z F27 gq o 78 iy v fg=
ATATAATT &I ATGT F HIT qeaq &1
WAAT UEAT AT AT AT E )
AfET 72 T AT F )

o R AgET ¥ : fawe
A |

wte TwaTt fag feww o fe,
FAE, AAATTH—IZegeaTy & ot F1E
wrar 7&F & f5rf #v wenz dvean &
Ffaw wdr omad & o washt wamsfY,
T, ufersrag 8% gy )

ot ¥ ACEET FT T T
fefrmeammr . e fragawd
fe suelr 1 afeqe &1 & Faw
feed & 7t ¥ @ &, s A
& &gt &y W s e § onlt g€
& Wy, foe o, wrer e gy 0w
FATLT AT 7T B | AW TE-argT-
Ardt T T TEer 47 A T A9,
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afew, A0S & AVH AT T AT AV
qa wad § & faed ok wrea
et wqrara T qgET wie faedy T A
wE &t o avE oy o sl 8 g
wgt & wanir | faelt &t W Fa
st #1 wrRran 76 8, qg Wi &
fareg W & St AraTHl B ATEE
I AAT B | T T BRASAT F AL
agad & | WY, fET A FEr oar 98
HraTA (FHT & T 7eT o9 araT 2 |
T A F fAe-iiaT SE AT
H F@ AT ATAT TUTK E WA FweAT F
YT 7ET 79 A9 ZAIL A 8, o &N
ferdy &7 &1 T 7 W= F AN E )
ot g2 W F ot 2y ad dma-fia
qg HAT ¥ WAT § TGF FC A9 1€
I | WL T AT G gH A AT
1 HTE 3§ TAT T F f7an v gw AW
farelt 7% F Agww a1, faedy avg 4
feamatr &1 TAT F9H A ¢ | T8
oAt weaer ara 2 f® v ofr s
T T GHATE | FIA A WA FOH
R @7 Tt & | T T F AT
F aTHATd & WY T OF w5 )
o7 FTH AT AT =7 61 98 a5 AT
AR T o A O w0
A A HT FT HASA T AHAT AT
FEr-ammi w1 e F2 wr R

g & a9 g fE oag w A
afF & veAw AT g AT OIFT
FT 9% $T FIET T | 794 E=9 o A
ayd dwer ¥ oF guw foar # fw

" feedr wATAR @A wTEd
AT § B feedr d@umem whr
tiomWreTarar 2 fe dm &
F FTA AT ST ATaET 2,
1 favare g7 fegr w1 afaw,
ot TR A & ) A Ay e &
OF WETT AT ART FeGH G AL F
TR TFA F AU g A%

ﬁgagﬁami
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A T FE AT AW FTAT I
W T AT W AT wraepar drady
2 f fet o e &1 SvEEl wmrs
Ft wE AT AHTTAT A A AT AW
TEET I FIATAG FECATE H o
A1 | T R F wfel gw wew
AT-AF | A& AT ATAT BT AR AG
W WET T AWA £ | T AFTEHT §
wfed W 8 FH FT qAFG § (F D
W B UE E OTFI F we w9 |
T AATEAT T A(A T TAF AT
7 fardt, Framdt fa21 dame @ AT
# o qTaTHl & WA AETEE uwar
aw & fae adt St % e ow v
T4 § | 77 FE A0 A qHE FE 2
wq (84 H TETFOH FARA 7 T
ST T 18 qwA fzar 4v 1 T
w7 At ag qarE frar g ) A A
Al g % o q@mE T 594y gai
7 ot fa=re faar 21 ag s age
e fear s =fem o

goTgd fag: 7@ wifEew

aFTEAT FqT w2
dte Tardr fag famee @ ag
Frfgea wwTeAT & 99 F ATET FT ATA

¥ wrfger wwredt 9 wwdT gwer
arfger & TwE & | F A wTOET &
At Al & fau w10 797 7 e
7 W R

W FHT GAT qE 2 | AwdEy
afafa 7 7z fawfar &t & f& #2r
fowew &1 FETRT WAIEATT WY T
§ #rdY o1 wEAT § a1 79, I A Ay
w19 F9A F fau fasmsii 7 41 afafqar
aardt g 1 fore A § off Treramr
wqranT 7 ®m far & ar faeer sada
afafa & &0 & F1 dtar foew 2,
F s a2 T feaar #fem 2
fior o, & ugavd #9da & frafe
#1 frde 7 Fon g 1A ¥ ah



Keport of ¢ Official

[sire zmardt fag famm ]
wrdar o ag & fF w ¥ wafeai
ad gt § &t Ty el A e
Wi T FE T TREAT F -
®C Il @t W oww fEn o Fw-
TTATHY 1 5T A 3fer & T &, fowwr
wist & famee gu oame AW A7 ¥
faamdt queft & | W W AW E, ST
¥ F FT AFA § | T wAledl &
AT A7 ST 1 T &t St |rfad
f o 7 wgi-wet v &7 sy a7er
™2 .
wo T Ay oty ¢ A
fery &3 syraef ot <& ot v & AE

qto TraT<t fag fewe o oFemmw
%

qH UF A AT FgAr & | S9F
Tz ST AT T q@ER T A w1
Ot F arEr @7 A1 F wEeY F Fgar
g | A7 wwm w4 far ar ST
qrET & | Tiag § 479 4qrE FErar
i At A o it o=
A AEA AT g

WMo TW APET MY : T a7 A
TG

Hio TrTer fag famee @ 9T &
et wE e A ferdt O e A
WEIAMT A T e &
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=t virdtgem fragadta (73 s34 )

g9 Fa aN hF var &7 qwd wigl
Lok

sto wraurdt fag famee : gfam,
S F g g oF A ar feedr w
afgedt-ammit & awam & wifa
#1 7 | gw AT T GT e W W
feafa o1 aumar | fomg we gy o @
fr fe=lt forger 4 wmr & 1 o BF
T4 § dte urs fede ame #7 for,
fomy & wwmar g, @ ¥ W9 W,
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Teft ot vy T AW 7 fawedr 7 o
G FET | IFIT GUT FT GIFRT 9T
g far 1 A v feEd fege

-y Wy 8, faely A a1 W

2| §Fagw ¥ 99 ¥ 9 AW 7 G
oty wwan g 1 F 7@ " v fel
arearfgar &1 wmr # waar fog oW
oAy & 1 f w o owRt ol
T & o ma At qe g @, s
feedt 37 a9 7 +f sy st I Y
T A A § 1 el @ oo
ol w2 fedr & 7% wfadi @
AT, W W e gu g o Ar
AT |

IqRATH (AT HHA? WA QIF)
AT maar @Y |

n‘tonmﬂﬁrqftaﬂﬂ'{ﬂﬁ?
qadt oft 1| & gt faol wfa §
ST T, 6 AT WY s Afae fag
fg=t & faeatc #fa & 1 =t @ o
fomr ot s o) w1 dv, AT
Tifaar, AT = F, A &F varEr ¥
fammr & orew & wifd 9w A oW
19 #1 & fF grer avmge & Gd anfee
arfedt #Y T ¥ ager anrdr fafe §
41 qgrn srat § | v fafr ofex
fafr & siw su% @24 & $omal @
FEFTT YT ST &, WA A, IA® WA A
g a1 4v | W 4, B uqrET 91¢
Ear garer & Fav wE § 1 o™ g
s fauas wes amw @ qar aw
Tas 7 fmredt ¥ gwiAw wiferw
aforae & ww wror fear s ferdront
#wmar & | IR Far fF ad a9
atg & f off fa daet w1 SEare ae
& T | WY FE wwar Wt ge
§ ag= wit gy & wor v s,
g S 7 ey, et Wik o
gre faar grar wiv gw &Y are 6g a9
A |
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Fwust § Fgar Avgar § |

I want specially to underline my suggestion
that when the question pertains to the uplift of
the Indian languages, the Government should
not base their decisions on the re-
commendations of those persons alone who
have no direct contact with the masses of
India. The change from English to Indian
languages is by no means an easy task. It
constitutes the crux of revolution in India. It
constitutes the very essence of freedom for
which we aspire and which we want to
develop and protect. When India seethed with
the revolutionary zeal, the Constituent
Assembly had no difficulty in taking a
decision. But since then that zeal has watered
down a lot and the Ministry of Education has
stood as a silent or perhaps a willing witness
to this process of degeneration.

It was in the year 1948-49 that Dr.
Radhakrishnan presented the Report of the
University Education Commission. This
Report contains all the arguments that go in
favour of English and caution us against the
perils of a change. But the revolutionary zeal
is there, for the Report clearly exhorts the
nation to take the leap forward. The Report
very clearly says:

"English has become so much a part of
our national habit that a plunge into an
altogether different system seems attended
with unusual risk. It appears to us,
however, that a plunge is inevitable . .
.Whatever the advantages of English and
the immediate risks in a changeover to the
new, the balance of advantage, on a long
view of the matter, lies in the change."

Not only that; the Report also shares the
restlessness and the impatience of the nation
to go forward which was very much in
evidence at the time the country became free.
The Report further says:
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"In order that the change from English
shou'ld not be delayed, it is necessary that
the Government of India and the Provincial
Governments should immediately devise
means to develop the federal and the
regional languages."

Language Committee

But this advice of the philosopher-statesman,
of the biggest educationist and thinker, was
not heeded to.

The Ministry of Education waited for the
fire to fade out; the Ministry of Education
waited for the enthusiasm to grow cold, so
that later on it. could say, 'What can we do
now? The country has changed.'

Then, Sir, came the Report of the
Secondary Education Commission in 1952-53
presided over by Dr. Laksh-manaswami
Mudaliar. For the first time after we got our
freedom this Report cautioned us against our
enthusiasm for the Indian languages. It said:

"In matters pertaining to education
sentiments should not be the ruling factor."

We agree with this advice and we believe that
sentiments shou'ld not be the ruling factor in
any field of life, not even in novels and
poems. But may I ask those who agree with
this view, is it merely sentiment that is
goading the Indian masses to their own
languages? In the people's demand for their
languages are involved the mighty demands
of their political, economic and cultural
rights. The situation that we are facing in
India today is revolutionary still and I think, it
is wrong to tackle this situation by seeking
advice from gentlemen who have always
disliked revolutionary changes.

And when we come to the recom-
mendations of the Kunzru Committee, the
process of the slackening of our national
determination is complete. Sir, Dr. Kunzru is
a highly respected person and naturally we do
not want to say things which he may not like.
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Dr. H. N. KUNZRU (Uttar Pradesh) :
No, no. You are free to do so. I welcome
frank criticism.

Pror. R. D. SINHA DINKAR: Sir, we
have absolutely no objection to English
being retained and taught in this country as a
'language of comprehension. In fact, it is
good to have any number of people in the
country knowing different foreign languages
who can act as channels through which
modern knowledge can flow from all sides
into our own languages. But for this little
plain thing it was unnecessary to compose a
lyric in praise of the English language which
Dr. Kunzru's Report tanta-mounts to. I do
not know what use the Ministry of Education
can make of this Report except that, it can
use it as a shield to conceal its own luke-
warm policy towards the Indian languages.

Sir, the story does not end there.

Dr. H. N. KUNZRU: Sir, may I offer a
word of explanation? If the hon. Member is
under the impression that the Committee
over which I had the honour to preside was
appointed by the Education Ministry, he is
mistaken. The Committee was appointed by
the University Grants Commission and the
Report was made to the University Grants
Commission.

2 P.M.

PrOF. R. D. SINHA DINKAR: That « is part
of the Government, Sir. I am not critical of the
Ministry of Education only. I am saying things
and you will see that I will be saying things
about, the Government in general. So, the story
is not yet complete as I told you. The Ministry
of Education tried to create more fog round the
linguistic arrangement arrived at in our
Constitution. In 1953 it called a conference of
the professors of Hindi and got them to say
that the administrators and diplomats should be
trained through Hindi. Three days later it
called another conference of English
professors—professors of English—and
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got them to say that the administrators and
diplomats should be trained through English.
This is what, we call creating confusion. This
is what \ve cal'l accentuating differences. The
decision of the Constitution is already there.
Why can't you ask your professors and all
concerned to execute it? One is naturally led
to think that the Ministry of Education has
either no policy or initiative in the matter or
it" is interested in creating difficulty.

This is also borne out by another fact. The
Official Language Commission submitted its
Report in the month of July 1956. In October,
the same year, another Commission was
appointed by another Department of the Gov-
ernment. The Ministry of Education appointed
another Commission, the Sanskrit
Commission, under the chairmanship of a
gentleman, who, as a member of the Hindi
Commission, had distinguished himself as the
bitterest opponent of Hindi language and
Hindi-speaking  people. ~ The  Sanskrit
Commission tried to demolish a lot of things,
created by the Hindi Commission. It acted as a
co-wife of the Government, to pull the leg of
the previous wife, the previous Commission,
the Official Language Commission .

DRr. R. B. GOUR: But under the law before
you marry a second wife, you must divorce
the first wife.

PrROF. R. D. SINHA DINKAR: That was
not applicable there. The same malice against
Hindi, the same disregard for truth which
characterised the minute of dissent submitted
by Dr. Chatterj i, appended to the Hindi
Commission Report, characterised his Report
of the Sanskrit Commission of which he was
the Chairman. Now, one wonders why the
Government should create rival images and
allow them to cut one another's throat.

Not. only this but sometimes important
members of the Cabinet blurt out things which
have the effect of slackening the national
determination. The Defence Minister is
reported  to»
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have blurted out in Bombay last, year that
he did not react favourably to Hindi. If he
did not react favourably to Hindi, he should
have kept it to himself. It militates against
the decision of the Constitution, it militates
against the policy of the Government

Suri B. K. P. SINHA: He can again j
make London his home.

THE VICE-CHAIRMAN (SHRI !
AKBAR ALI KHAN): Order, order.
PROF.R. D. SINHA DINKAR:  So, Sir, I

say, all here must obey a higher law. That
law is the law of the unity ! of the country.
That law is the law of j strengthening the
national determina- j tion and that law is
the'law of march- 1 ing ahead to our clear
objective which has been prescribed by  the
Constituent Assembly. Thank you, Sir.

Dr.R. B. GOUR: Mr. Vice-Chairman .

w1 g7 WA qFAAT ¢ AT ATAH A
2l A QA & fam 77T E A AT
qFA q ATA EE |
1

. THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) : It is for . the speaker to choose
his language. It is not for us to advise.

Dr. R. B. GOUR; Sir, on this occasion I
choose to speak in English because I do not
want to be misunderstood. It is quite
possible that 1 might use the word
'fundamental' for 'important' if I use the
Hindi 'language. (Interruptions.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN): Order, order.

DRr. R. B. GOUR: Mr. Vice-Chairman,
the views of the Communist Party on this
question are absolutely known and the fact
that, the Members of the Communist Party
have affixed their signature to the Report of
the Parliamentary Committee on Official
Language is also significant of the views
of our party which are suffi-

[ 8 SEP.

1959 ] Language Committee 3302

ciently known to the House and the country.
The Communist Party has never stood for
the use of English, continued use of English
eternally for official purposes in free India

SHrI B. K. P. SINHA: Except for
speaking in the House.

DRr. R. B. GOUR: That will be so, so long
as I know that the majority in this House
would understand better in English my point
of view. And if I were to speak only to
people who understand Hindi it will be very
difficult for me to convey my point of view
to a larger number of hon. Members in this
House. That is why I choose to speak in
English ...

DEH R AL

St ®ofago & (fagr)
¥ ol AR 7 08 fezam wF §

DRr. R. B. GOUR: No. We know that English
has been imposed on our country.
English has been imposed on our country by
foreign rulers. The imposition of English
would be as militating against our national
honour as it is today. It is not merely that
Englishmen introduced English for
administrative purposes. It is said that
they instituted an administration for the entire
country and, therefore, English should remain
the  language for the administration of the
whole country. It is not that they unified
India because of that. It is not a fact, because
even in those days of  the British there
were Indian States which did not use English
language for official purposes. Therefore, to
say that English language unified India as a
whole is not true. It is quite true that

Englishmen themselves were the most
important  officials in this country.
Therefore, in British India administration,

English was the language of administration
and to that extent it was there. But it was
also a language that stood in the way of the

cultural development of the people of our
country  speaking  entirely different
languages. Languages, whether they I are

of Dravidian origin or languages
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[Dr. R. B. Gour.] of North India, were
oceans apart from the language that English
was and English is. Therefore, from the point
of view of the genius of our languages and
from the point of view of the genius of our
people, English obviously could not be an
Indian language. Not only that. In that respect
it stood in the way of the cultural development
of our people. English might have been learnt
by certain intelligentsia in our country,
because opportunities were provided, just as
Persian was studied by many people in our
country when Persian was the official langu-
age. But nobody claims that Persian is an
Indian language. Nobody claims that. Persian
was the official language of this country for
quite a long time and I might venture to say
that it was the administrative language for a
very large area of the country. But nobody
spoke of Persian as a language that unified
India in the days when it was the official
language in the Moghul courts. Therefore, just
because Persian language becomes the
language of administration, it cannot be
accepted as a language of our country, just as
Dutch could not be the language of Indonesia
or French could not be the language of Viet-
Nam. So, on this score, there should be an
absolute national unanimity that English can-
not eternally go on as the official language of
this country, not only hecause it militates
against our national honour and dignity but
also "because English has been standing in the
way of the cultural development of our people.
That is why we are opposed to it. The
Parliamentary Committee says in its report on
page 8:
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"The constitutional settlement envisages
that the use of English for official purposes
has to be discontinued in due course. A
democratic Government cannot continue to
function indefinitely in a language which is
understood by only a small fraction of the
population."

That is the essence of our approach -
towards English and that is the essence
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Language Committee 3304

of our approach towards replacement of
English by Indian languages.

Obviously, Sir, the role of administration in
the British days was confined to law and
order, was confined to collection of revenue,
was confined to exploitation of the Indian
resources and the Indian people. Of course,
today the role of administration ig much
wider. The administration of democratic, free
India penetrates into the nook and corner of
the individual's life, Today an official cannot
expect to carry on his duty if he does not
know the language of the people whom he is
supposed to serve. Therefore, the official
language has to be one which is understood
by the people, spoken by the people, and
through carrying out the work in that language
you could draw in the ordinary common
people in the democratic working of the
machinery of the State and the Government.
That is the essence of our approach to this
problem. What does it mean? It means that if
democracy is to be taken to the hamlet of the
peasant and the tenement of the worker, then
it has to go there to him in his own language.
Well, my medical prescription can be in
English; maybe, it suits me also to a certain
extent because the person concerned does not
know' what I am prescribing. But the revenue
inspector cannot go and speak to the peasant
in English. '

SHRI N. M. LINGAM: He does not do so
now.

Dr. R. B. GOUR: That is what I am saying.
The point i that the administration is directly
dealing with the people in (0 many aspects.
You had no Community Development
projects in the British days. You had no mass
cultural programme in those days. The
administration was not in contact with the
masses in creative work to the extent that it is
today. Therefore, when the masses come into
I the picture, their language also must come
into the picture. That is why English has to be
replaced. That is our approach, an approach of
expanding the democratic machinery of
the
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State, an approach of drawing in the people
into the democratic activities of the State.
That is the approach and that .approach
decides our approach towards English.

At the same time, Sir, we cannot ignore that
English today is spoken by the majority of the
intelligentsia. The Press Commission's Report
indicates that the circulation of English news-
papers comes first. Then comes Hindi, and
then Marathi, and Urdu comes fourth. That is
the position. What does this mean? This
means that the process -has to be decided
upon very guardedly. When we have accepted
that in a particular year HL.di will be the
principal official language, it is on a very
explicit understanding, and that understanding
is that the qualitative and quantitative content
of the word 'principal' in 1965 would be
something very much less than the content in
the year 1975, for example. That means that
this is going to be a gradual process of
displacement. We cannot play with so many
things. For example, I will surely not allow
any Government to play with the introduction
or change-over, shall I say, in the field of
engineering or medical education in this
country, suddenly, overnight, from English to
Hindi or in 1965. No. We cannot play with
this technical education when you are
wrangling over terminologies. Therefore, the
whole process has to be clearly envisaged, and
it is the process that matters very much when
this entire social revolution is to be brought
about. The process implies two things.
Propagation of Hindi and teaching of Hindi to
the existing personnel and at the same time
allowing the use of English to a certain extent,
because overnight you cannot give up a
certain thing. That will put many people to
inconvenience. The transition should be
smooth and least painful. It is this process, it is
this approach that counts. That is what we are
a little apprehensive about. When some of the
speakers emphasise this point, they are
misunderstood  either  deliberately  or
otherwise. I do not know why. But the point is
very simple. We have the
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1 huge giant of intelligentsia. I quite ,
understand and I quite agree with Shri
Panikkar that our English surely is not the
English of England, nor is the English of
England perfect English. West-end English is
different from East-end English. Welshmen
speak some other English. Scots speak some
other English. Americans speak some other
English. Australian English is some other
thing. And you know there is difference
between Oxford English and Cambridge
English.

SHRI V. K. DHAGE (Bombay): There is
difference between Delhi Urdu and
Lucknow Urdu.

DRr. R. B. GOUR: Sir, India has produced
many first-rate poets in Persian. You know
Hargopal Tafta and Mirza Ghalib. Igbal was
a great poet in Persian. But I am afraid that
Persia does not recognise them as Persian
poets. You .can speak any amount of good
English or even produce literary works, but
Englishmen will not recognise them.
Therefore, that i° not our point at all. We do
not claim to know English as Englishmen
do. Our only worry is this question of the
process. My friend, Mr. Dinkar, complains
that the process has been hampered. But at
the same time there is another side to the
picture. There are certain people who out of
misguided enthusiasm are not doing
anything to propagate Hindi but are only
shouting. That shout is creating a certain
mis-apprehension,, purely psychological at
the present moment, in the minds of others
who have not yet learned Hindi to that
extent. This is the position. Let us do the
job very carefully. The job is propagation of
Hindi on the one hand and replacement of
English by Hindi on the other. Replacement
has to be done carefully and cautiously with
the least pain to the existing personnel and
cadres.

Then, Sir, I come to another question. Sardar
Panikkar has said something on which I
cannot venture to express my opinion. At
least let me I project my confusion on the
subject.
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[Dr. R. B. Gour.] He said that Sanskritised
Hindi would probably be the Hindi that would
be most acceptable to the whole of India.

SHRI V. K. DHAGE: He did not say that.

Dr. R. B. GOUR: No, no. He said that
probably
PanpiT S. S. N. TANKHA:  Sardar

Panikkar said that.

DRr. R. B. GOUR: If that be true, then I think
that Vedas will be more popular than Indian
films. The language of the films today is not
Sanskritised Hindi, those produced in Bombay
and Calcutta. How is it that the film language
is popular throughout, in Madras, in
Trivandrum, in Calcutta, in Nagpur, in
Lucknow, in Shillong, in Gauhati, and so on?
It is the Hindustani film that is popular. I can
understand how. Intellectuals like Sardar
Panikkar or his friend, Mr. Banerjee, who have
read Sanskrit have come to know Sanskrit
words, but not the common masses. I would
ask Sardar Panikkar to come with me to
Bombay. There he will find, in a
Mabharashtrian territory, a Malayalee worker, a
Tamil worker, a Bihari worker, a U.P. worker.
What is the language that he learns? A tamil
worker goes there from Coimbatore. He knows
his vernacular. But the language he learns
there is not Sanskritised Hindi, nor even
Marathi. He learns simple Hindustani. What is
this? This is a phenomenon. I will take him to
the workers' houses. I can understand the
intelligentsia who are learned in Sanskrit,
understanding 'dwichakra’, but he will have to
understand what is 'dwichakra' and then
'dwichakra'. . .

SHRIV. K. DHAGE: "Vichakra'?

DRr. R. B. GOUR: 'Dwichakra' or 'vichakra',
it is 'vichitra'.

The point is, if he says that all the other
languages are based on Sanskrit, then I
contest. Because they may draw from
Sanskrit; but to what extent you can say that
Indian languages
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are based on Sanskrit is a point that I would
like to contend. But they are not based on
Sanskrit. You have drawn from a super-
structure. It might be Sanskrit; you might have
drawn from it. For example, for Urdu the basis
i not Persian. We have drawn into Urdu from
Persian. From Sanskrit we have it. But the
basis is something different. I think years ago
Pushkin has said that the richness of a
language, the expanse of a language, the basic
fund of words of a language, comes not from
the words coined by the intellectuals, but from
the peasantry, . the peasant folk. I do not think
that any peasant folk in India, in any part of
India, are well-versed with Sanskrit. After all,
Hindi has to go to the Hindi folks and if it goes
to them, quite obviously, 'kantha langot',
'agnirat agaman bhapsoochak lauha-pattika',
'dwichakra' and all these words won't stand.

SHri V. K. DHAGE: What is it?

DRr. R. B. GOUR: Whatever it is, they won't
stand. Otherwise, Hindi will be taken away
from the masses of U.P., M.P., and Bihar, and
will be taken into the rarified atmosphere of
the stars which the Chief Minister of U.P.
adores and on which he depends. Therefore, if
a language is to be the language of the masses,
according to the same thesis which the
Official Committee propounds, it has to be
taken to the masses. Then the terms that are to
be drawn will have to be drawn from the
spoken language as far as possible. Even the
words that have to be coined have to be
coined in accordance with the genius of the
spoken language. Otherwise, they will be, 1
should say, 'foreign'.

Sir, T do not know about the other
languages. But 1 know about my own
language, Urdu. There was a tendency in
Urdu to draw from Persian and Arabic and
there was a revolt towards that tendency. The
great Hali revolted against it and he started a
movement called 'Asan likho'— meaning
'Write simple Urdu.' Similarly, in other
"«nguages, there are
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movements. For instance, I know of a
movement in regard to Marathi. In Marathi
there was a movement started by Savarkar to
remove all Persian words from Marathi, to
make it the so-called 'pure Marathi'. The
battle was fought and fought vigorously.
Many intellectuals of Marathi fought that
battle. They said, "This is taking away the
Marathi from the common folk and making
some other language out of it." And it was
fought. So, in every Indian language the battle
against the introduction of Sanskrit words or
Persian words or Arabic words, words that are
foreign to the genius of the spoken language,
is resisted. In the case of Hindi, the tendency
is to take it more and more away from the
people. Obviously, Sir, this is a tendency
which will not help us, which will not help the
growth of any language, again on the basis of
the thesis that it is to serve the purpose of the
people.

Terminology? Well, I can understand
terminology. Of course, with the cultural
development of the masses, the question of
terminology will have to be decided, it will be
from Sanskrit and other Indian languages also.
Is not the experience of Europe fresh to us all?
In Europe, it was decided that they wanted to
have a common terminology drawn from
Latin and Greek and in England they reversed
the process. So far as my own subject of
medicine is concerned, the old terminology
was removed and the Birmingham Revised
Terminology was sought to be introduced.
They would not say 'humerus', they would say
'‘arm bone'; they would not say '‘car-pora
adiposa’, they would say 'fatty bodies'; They
would not say 'mimosa pudice', but would say
'touch me not'. Both the terms are going on
side by side. Similarly, in Europe there is the
word 'venom' and the word 'poison'. 'Vemom'
is the common word understood by the
technical experts, by the medical men and
others, whether the language is of slav origin
or of Greek origin or anything. The name is
understood by everybody. The English say
'poison’, the Russians say some-

[ 8 SEP. 1959 ]

Language Committee 3310

thing else; others say something else.
Therefore, this question of terminology also
must not be looked *t very rigidly. We will
definitely draw from Sanskrit. Why not? But
at the same time, do not be rigid. It is quite
possible that for a long time there will be
other terms also simultaneously used. We
have got a lot of terms.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Only two minutes more. We gave
twenty minutes to the Opposition.

Dr. R. B. GOUR: No, no. Fifty minutes
were allotted for our party and I will take
whatever time I like. The remaining time will
be taken by other speakers. We are not on the
same basis as Congressmen.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Keeping all that in view,
the Deputy Chairman has suggested 20
minutes. But you can have ten minutes more.

Dr. R. B. GOUR: No, Mr Vice-Chairman.
Kindly do not kill me like that.

SHRI V. K. DHAGE: He is entitled to finish
all the fifty minutes.

DRr. R. B. GOUR: If I so choose. But I am
not going to do that.

SHri V. K. DHAGE: In that case, any
representative of his party .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Please be as brief as possible.

DRr. R. B. GOUR: I am brief. The point is
serious and I must express my views.

That is the position. On this question of
terminology, we have to draw from English
and at the same time, from Sanskrit and from
the existing terminology in the various other
languages.

SHRI M. SATYANARAYANA
minated): Article 351 is clear.

(No-
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Dr. R. B. GOUR: Article 351 also
mentions ' Sanskrit. You are depending more
on Sanskrit because article

SHR1 V. K. DHAGE:
"Don't have Sanskrit".

Dr. R. B. GOUR: For example,
'member' is the word. That is used
for so many members, for a member
of a community, in sociology, in eco
nomics, in politics and it also refers to
a member of the House. This 'mem
ber' is an important word. But there
is only one 'member' for all these. It
covers so many members. My friend,
Dr. Raghu Vira, coined a word ‘'gha-
takk Can you make it out? Because
a member belongs to body polity or
body of the community, he has coined
the word ‘ghatak’. 'Ghatak' comes
from 'Ghata', which means 'body'-—
I am told, but I do not know. This is
something like N1 *E£x»,,*»
sort of words which we coined in the
Osmania University. So, this approach is no
good. I can tell you about so many technical
terminologies. I think Marathi has done a lot
of work. They have done so much of original
work in Marathi and they have already coined
technical terms which are wused in
Maharashtra, in books of technical
importance. How is it that you do not want to
cash in those words?

SHRI V. K. DHAGE: For instance?

You are not saying,

Dr. R. B. GOUR: You have got a whole
'‘Gnan Kosh'. A cultural history of India is
being written in Marathi. In fact, all those
gentlemen, who are trying to coin Hindi
words, from Banaras or Gaya do not know
what is happening in other languages. There,
research work is going on. Translations are
going on. Are you seriou? about the
Constitutional position that all these will be
utilised in evolving your own technical
terminology? This is the point. You are not
drawing from these things. My complaint with
Dr. Raghu Vira or with Purushottam Das
Tandon is that they are using that article of the
Constitution to draw only from Sanskrit and
ignore all other terms  have been existing till
now,
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even today, in the various languages of the
country. That is wrong; it is a wrong
approach. It is-this approach that creates
apprehension. It is this approach that takes
you away from the fund of vocabulary and
terminology that exists in other Indian
languages today. Maybe, it has been drawn
from Sanskrit; I have no quarrel about that.
So, it is these people, not Professor Dinkar. Of
course, he is a very good, innocent, amiable
lovable person, in his views here, particularly
on this subject, as well as outside. But what
about the others? Is there or is there not a
feeling in this House among some hon.
Members whenever any person speaks in any
other Indian language, Tamil, Malayalam,
Kannada or any other language? You know,
Sir, that we had an hon. Member on our
benches in the first two years of the Rajya
Sabha. Poor man, he could not speak in any
other language except Malayalam. And you
know, Sir, what used to happen. Prior
translations had to be handed over. And yet,
when he spoke, laughter and amusement there
used to be, a$ if it was a cultural programme
for the hon. Members. Now why this?
Therefore, this is the thing that creates a
certain amount of resentment, a certain
amount of injured feelings, among those
whose mother-tongue is not Hindi, among
those whose mother-tongue is not only not
Hindi but a language which is so far away
from it.

Then, Six, I should like to touch on two
points and I shall finish them off summarily.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Dr. Gour, your party was allotted
fifty minutes and you have taken twenty-two
minutes.

Dr. R. B. GOUR: I can take at least half of
our time.

THE VICE-CHAIRMAN (SHRT
AKBAR ALI KHAN) : So your party will be
apportioned accordingly.
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DrR. R. B. GOUR: That is our under-
standing.

Now, Sir, the most important thing, the
terminology thing, I have done with. I have
also done with the other thing. Now, what I
want to draw your attention to is the question
of the language of the judiciary and the re-
cruitment problem. Now, Sir, so far as the
Parliamentary Committee is concerned, in all
these matters very sound recommendations are
there; they have taken into account the
enormity of the problem. Now take, for
example, the income-tax department, which is
a Central department. To what extent will it be
a bilingual department? To what extent will it.
work only in Hindi? Now, if an income-tax
office is to work in Vijayawada, something of
Telugu will have to be there in its working. In
Trichi-nopoly something of Tamil will have to
be there. So, there is going to be that situation.
The Report itself is very clear on this point. A
certain amount of bi-lingual administration, in
the spheres of administrative work, even in the
Central departments will have to be and the
scheme in such places will have to be
carefully worked out. Again the thesis is mass
contact, the masses of the Tamil region, of the
Malayalam region, of the Kannada region, of
the Marathi region come in contact with a
particular  department of the Central
Government. They have to be kept in mind
and their language, to that extent, will have to
be the language of the administration of that
department, in areas other than Hindi. So the
line of demarcation is not there. The principle
for the line is there. Now, what does this
require? This requires a sympathetic attitude
towards the problem from the point of view of
the masses who are coming in contact with,
the department or the administration. So, this
also takes us to the question of recruitment.
Now, Sir, we know that in the matter of
recruitment the Committee has laid down
certain good things, that those whose mother-
tongue is Hindi should give a paper in some
other language, other
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than Hindi and Urdu. That is good. Now, it is
very easy for the Hindi people to give a paper
in Urdu and get away with it.

Language Committee

SHRI V. K. DHAGE: What about the
script?

DRr. R. B. GOUR: The script is also not so
difficult. After all what is there? Any other
Indian language means, the whole thing is
different, the words are different, the scroipt is
different; so many things are different. At
least between Urdu and Hindi 90 per cent,
words are common.

(Interruptions.)

Script is all right; that is correct. On the
other hand, take a Tamil student. He would be
put to a drawback because he will have to give
a paper in Hindi and a paper in Tamil whereas
a Hindi student, if he is asked to give a paper
in Hindi and another in. Urdu, then obviously
he will be in a better position. Therefore, a
Hindi student is well asked to give a paper in
Hindi and in any other Indian language, like
Bengali, Tamil or any other language. So, that
is a correct position.

I

SHRI H. P. SAKSENA: May I, Mr." Vice-
Chairman, request the hon. Member through
you not to drive a wedge between Urdu and
Hindi and not to distinguish the two as two
distinct languages, because they are one anj
the same.

DRr. R. B. GOUR: I challenge that thing; I
shall take that up during the debate on
'linguistic minorities'. The Commissioner for
Linguistic Minorities has also said it. If it is
the same language, then why put it as one of
the fourteen languages in the Constitution? I
am prepared to join issue with him on that
point.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : He is entitled to hold his own views.
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DRr. R. B. GOUR: I am prepared to join
issue with" him on that point because, Sir, his
language is Urdu; he learnt Urdu; he speaks
Urdu; his entire fund of poetical literature is in
Urdu and yet, just hecause he has now to
switch on to Hindi, he says both are the same.
It is from his personal standpoint, not from the
point of view of the Urdu-speaking people he
is saying that. I do not mind him that sort of
small charities. Anyway that is a different
matter altogether. Therefore, this question of
recruitment also has to be taken very seri-
ously, and the recommendation is clear on this
point. But what is important for us is, how are
you going to implement, how are you going to
practise this? We have already got alarming
instances, already the question of knowledge
of Hindi even in recruitment to Class III
Postal Services is becoming a problem in the
South. Therefore, this question has to be
tackled very carefully in close consultation
with the State Governments, all these things.
Similarly, in the judiciary also there has to be
a line of demarcation of the regional language
and the Central official language. Then
translations will have to be accepted as one of
the basic necessities and the Government of
India must take the resoonsibility of these
translations. *Do not leave it to others,
because it will not be possible for the State
Governments to do all that. So recruitment,
translation, a clear demarcation of the sphere
of administrative activity that has to be carried
on in tht regional language or the official
language of the union, the existing cadres the
facilities for training, and the necessary
assistance that should be afforded for learning,
all these things art there. Therefore, the
question oj knowledge of Hindi, then workini
knowledge of Hindi, that is also relevant. He
may have very little working knowledge or no
knowledge todaj or some knowledge which is
qualiti-tively different from the approved
Hindi may be there after a few mort years. So
all this depends on the process and the entire
approach. Wt have seen the Report, Sir.
We havt
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agreed with the Report. The only thing is that
we were apprehensive of it. We are
apprehensive of it, that in practice many
difficulties might be created, and the very
substance and the very basis of the approach of
this Report might be sabotaged; anything may
happen. Therefore, we are worried about that. It
is the practice thPt will create animosities,
difficulties, differences and other things. So far
as the principles are concerned, nobody is
objecting. So far as the objective is concerned,
everybody is unanimous. I am not talking of Mr.
Frank Anthony and others. So, here lies the
question of practice. Now we would warn the
Government to see to this. Let there be no erring
on either side in the sabotaging of Hindi or
propagation of Hindi and in the process
annoying everybody. Don't sabotage it and also
don't do the propaganda for Hindi in such a
clumsy manner or hasty manner or— what shall
I say—in even an anarchic manner that others
are offended. Our difficulties are growing in the
actual working of the administrative personnel
operating today or even tomorrow, when the
new cadre is coming up. So, it is the approach,
Sir. The processes are more important, and not
the date, and it is this process, that the Prime
Minister has spoken of or the Home Minister
has spoken of, and all the Government
spokesmen, so far as it appears from their
speeches, have conceded the human point
involved in this process. We only want that that
should be stuck to and that should be
implemented at all costs, and that is where we
want to warn the Government and the House
about this question. May I suggest this
therefore? You have got so many committees,
the standing committees, this committee, that
committee, the committee on terminology, this
and that. Could we consider some sort of a
parliamentary supervisory committee, some
committee to supervise the implementation of
all these things, see whether it is being
sabotaged, see that it is not being hastily done,
see whether things are being done in such a
manner as j to antagonise some people, or
not
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done at all. For all these things why not do
some such thing to control the entire process of
operation from  the j point of view of the
consensus of opi- ! nion in Parliament?
Otherwise, if ; only Mr. Frank Anthony or Dr.
Raghu Vira are put—I mean all those who
signed the Report—in certain  committees,
they will  do certain things which will annoy
me and others.

My friend, Mr. Dinkar, has mention- |

ed tfie name of Mr. Frank Anthony, the
English enthusiast. I would also pot the other
two gentlemen, Dr. Haghu Vira and Shri
Purushottam Das Tandon, in the same
category. They are also creating the
difficulties to the same extent as the others.
Fortunately, Mr. Frank Anthony represents a
miserably negligible minority in the country.
But that is not the case with Dr. Raghu Vira
and Shri Purushottam Das Tandon so far as
the Hindi-speaking areas are concerned.
Therefore, I take these gentlemen more
seriously. I do not want that either from Dr.
Raghu Vira's angle or from Mr. Frank
Anthony's angle the thing must be sabotaged.
Therefore, some sort of very careful, cautious
approach to the entire process of im-
plementation of the decisions and re-
commendations has to be worked out. With
these words I commend the motion to the
House.

SHri  T. S. AVINASHILINGAM
CHETTIAR (Madras); Mr. Vice-Chairman,
Sir, this is a serious matter in which a large
amount of sentiment is involved. It is,
therefore, necessary that policies which
affect the sentiment of a large section of the
people should be carefully evolved. What is
our objective, Mr. Vice-Chairman? We speak
many languages in this country. Our ways
are different in many parts of the country, our
economic development is different, hut still
our objective is to be emotionally integrated;
we must become a nation. We must try to
become one people and one country.

Sir, in the formation of a nation, a language
indeed has a great part. As 56 R.S.D.—6.
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you know, anywhere, in any part of the
country, in any part of the world, if people are
attracted extraordinarily to anything next to
the love of their country, it is the love of their
language. So, it is necessary that these two do
not conflict with each other. The problem
before us is not that of Hindi, English or any
other Indian language, but the problem is how
best we can solve this problem of one country

| with many languages and how best we can

emotionally integrate the people of this
country wherever they come from. This, in
short, is our objective. While doing so, it is
not possible to succeed in this objective if we
injure the pride of any section of the people,
the affection which they have for their own
language. Tliat requires great adjustment, and
if I may say so, great mutual respect for each
other to solve this problem.

SHRI H. P. SAKSENA: Notional
integration is needed.
Suri  T. S. AVINASHILINGAM

CHETTIAR: May I follow it up, Mr. Vice-
Chairman? In the Constitution we have an
article about the official language of the
Indian Union. In the first flush of enthusiasm
cf our people, we have been saying many
things without understanding the implications
of what we were saying— while we think
English is a very useful language, there is no
sentiment behind our attitude to tht! English
language—we said then and we say now that
it is necessary for us to evolve a national
language, an all-India language, if I may use
that word, because every language of India is
a national language. Sir, in those days we said
that Hindi was a national language. So, Sir, we
accepted that there must be a common langu-
age. We also accepted that Hindi, being the
language spoken by a large number of
people—not necessarily the language of a
majority—has the potentiality of becoming an
official language for the Indian Union. But we
ought to see as wise men whether this does
not create difficulties for
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[Shri T. S. Avinashilingam Chettiar.] large
sections of the people, that it does not confer
advantages for some sections of the people. If
it does that, it will not work for emotional
integration. It will create a large amount of
jealousies amongst people, hatred amongst
people, hatred amongst various parts of th J
cauntry. And that is not the intention of what
you want.

Report of the Official

Unfortunately, the Kher Commission
Report—as I understand it or misunderstand
it—said that Hindi must be made the official
language of the Indian Union sooner than
later. In certain portions of the Report they
said that in the long run Hindi must become
the medium of instruction in colleges, that
Hindi must be used in courts.

PrOF. R. D. SINHA DINKAR: But there
are also alternative suggestions therein.

SHri  T. S.  AVINASHILINGAM
CHETTIAR: The emphasis that was given in
the Report was that Hindi should become the
medium of instruction in colleges.

PrOF. R. D. SINHA DINKAR: No, no.
- & el bl e faayl G
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Surt T. ' S. AVINASHILINGAM
CHETTIAR: I say it is this Hindi which
created a lot of trouble throughout the
country.

Dr. R. B. GOUR: On a point of
information. It is clear proof that Hindi is
misunderstood.

PrOF. R. D. SINHA DINKAR: The
Official Language Commission took the view
that regional languages must come up as
media of instruction. Of course, while
examining several alter-

iHindi translation.
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natives, it has suggested that' it may perhaps
be found to be ef greater advantage if the
High Courts adopt Hindi in addition to the
regional language.

DRr. R. B. GOUR: .That is why I wanted
you to speak in English.

SHri  T. S.  AVINASHILINGAM
CHETTIAR: It is true that the Commission's
Report has been followed by a great
awakening and created prejudices between
Hindi and other South Indian languages.

Now, Sir, we come to thi; Committee. Sir,
if these prejudices have been at all resolved, it
is by the statesmanlike approach of the Prime
Minister. I suppose no other man can take
such a broad view of things as he does, and
that he did in the statement that he made in
connection with Mr. Frank Anthony's
Resolution. He disabused the
misunderstandings of the people. What be
said can be summarised in four points,
namely:

(i) English will continue to be, for a long
time, an associate official language of the
Indian Union for official purposes

(i) The period when Hindi will be the sole
official language will be determined by the
non-Hindi-speaking people. It is not for the
people who have t!u' advantage of knowledge
of Hindi as their mother-tongue to say that
they will have Hindi to our disadvantage.

SHRI BISWANATH DAS  (Orissa):
May I ascertain from the hon. Member if he
has any objection to have Tamil as the
language of the State High Court as also of
the University, and the State Government? Is
he committed to that position?

SHRI T. S. AVINASHILINGAM
CHETTIAR: Of course, we are.

SHRI BISWANATH DAS: Then, what is
being done in that direction?
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SHRI T. S. AVINASHILINGAM
CHETTIAR: In my State, Mr. Vice-

Chairman, a Resolution has been passed that
Tamil will be the language of the State and it
will be implemented.

My point now is that the period when Hindi
will be the sole official language will be
determined by the non-Hindi-speaking
people. That, I think, is the most important
aspect of the Prime Minister's statement.
Thirdly,—

(iii) That the regional languages shall
become the media of instruction in schools
and colleges.

(iv) That there should not be any
disadvantage placed on the' non-Hindi-
speaking people in the matter of Central
employment.

These, Mr. Vice-Chairman, were the four
salient points which were accepted by the
Prime Minister, which, to a large extent, allay
the fears of the non-Hindi-speaking people in
this matter.

Mr. Vice-Chairman, agreeing on principles
is one thing and implementing them is
another thing.

Sir, Mr. Dinkar in his eloquent way pointed
out how certain statements accepted by the
Ministry of Education were not actually
implemented. Here, Mr. Vice-Chairman,
while we categorically accept the principles,
there" should be implementation of the last
clause, namely, that there should not be any
disadvantage placed on the non-Hindi-
speaking people in the matter of Central
employment. To me the proof of the pudding
lies in the eating. Here the proof of the
pudding lies in the way in which this principle
is administered.

Now, if these principles are accepted, then
what else should be done? I am, Sir, not for
the two-language formula, namely, to have
Hindi and English. I am for the three-
language formula which has been accepted by
the Committee. If the people in the South
Indian States can understand
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more about the North and other parts of India
by learning Hindi, I believe people of the
North can also understand India better if they
learn other Indian languages.

The Central Advisory Board of Education
has recommended it and the States have
agreed that in the secondary schools, they
should have another language—English, Hindi
and another language—a non-Hindi language.
We in the South Indian States have done that,
we have introduced English, the regional
language and Hindi. I would ask a question,
Mr. Vice-Chairman, of my hon. friend, Mr.
Dinkar, and of anybody who represents the
Uttar Pradesh and other States. While in the
South Indian States, in Madras, Mysore,
Andhra and Kerala, we have introduced Hindi
as a language of study in the secondary
schools, how many in the various States in the
North have introduced the study of a South
Indian language or a language other than Hindi
as a language of study for examination? That
is what I mean when I say there is difference
between talking of principles and their
implementation. They should follow it up with
action. They do not seem to do that. I am
anxious that these people should talk and also
do. I am anxious that these principles accepted
by these States through the Central Advisory
Board of Education must be implemented. The
sincerity of their profession will be found
when their children learn these languages.
Culture means, and understanding means that
children from a young age are able to
understand another language so that they may
know things in places other than their own
States. Therefore, I would like to impress upon
the Hindi-speaking States, wupon the
administrations in the Hindi-speaking States,
that they should take their professions
seriously. They should implement them. These
are not political things to be accepted only, but
they are to be implemented. Mr. Vice-
Chairman, when we in the non-Hindi-speaking
Southern States have Hindi as a third
language, we would request, suggest and
expect the
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[Shri T. S. Avinashilingam
Chettiar.] Hindi-speaking States to introduce
a non-Hindi language as a language of study.

(MR. DEPUTY CHAIRMAN in the Chair.]

In this connection I would like to refer to
what Mr. K. M. Panikkar said. In our
universities we have provided for the study of
Hindi in the highest classes, for M.A., and
B.A. courses. How many North Indian
universities have provided for the study of
Tamil or Telegu, Malayalam or Marathi or
any other language, I may ask you, Mr.
Deputy Chairman? Nil. In these things, Mr.
Deputy Chairman, mere statement by the
Prime Minister by itself will not do, unless the
leadership in the various Hindi-speaking
States accept the implementation of the
statement. I would say to everyone of them
that when they want to watch the progress of
Hindi, they should also watch the progress of
the study of other Indian languages in their
own States.

Secondly, Mr. Deputy Chairman, I would
like to say that we have purists in our own
languages and I may tell Mr. Dinkar that we
have as many purists in our own languages
and as many difficulties from purists as they
have in any other language. But the fact is we
must have a core of common words and
common phrases, common to all the Indian
languages and they must be accepted,—
technical phrases and international terms
which are at present in vogue. They do not
belong to English. Their origins may be in
Latin or Greek but they have been taken in by
English and we should be wiser and we
should have this common core in all the
languages. There will be no core common to
all the languages if we do not accept these
terms.

I would also like to say that Hindi is of
various kinds. It is not the same language.
Bihar Hindi is different from U.P. Hindi and
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PROF. R. D. SINHA DINKAR: That is a
misconception.

SHRI T. S. AVINASHILINGAM
CHETTIAR: But when Mr. Amarnath Jha

PrOF. R. D. SINHA DINKAR: No, it is a
misconception which has been spread by the
note of Mr. Anthony. Hindi is only of one
kind though you may use any style. In every
language there are so many styles.

SHRI T. S. AVINASHILINGAM
CHETTIAR: With regard to the Central
Services, Mr. Deputy Chairman, I would like
to refer to a particular recommendation in this
Report of the Committee of Parliament on
Official Language. Sir, I would like to refer to
para 58 of the Report where it is said:

"English should continue to be the
medium of examinations, and Hindi may
be admitted as an alternative medium after
some time and both Hindi and English
should be available as alternative media at
the option of the candidates for as long as
necessary."

And then in sub-para (iv) they say:

"An expert committee should be
appointed to examine the feasibility of
introducing the regional languages as
media without bringing in a quota system."

I should think, Mr. Deputy Chairman, that
the rule should be that the medium of
examination for the Central Services should
be English, Hindi or any other Indian
language. If you want to give, for the purposes
of examinations and for the purposes of re-
cruitment, the regional languages the same
status as you give to Hindi, it would be
difficult if you confine the media of
examinations only to Hindi and English. If I
may say so, Mr. Deputy Chairman, the South
Indian languages or the non-Hindi languages
are not less developed. You cannot say that
Hindi has developed so as to become the
medium of examinations and Tamil has not.
I don't
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think, Mr. Deputy Chairman, nor would you,
for the matter of that, agree or accept that plea
that Hindi is more developed. It happens to be
the language spoken by most people. That I
agree. But there are older languages,
languages with great traditions behind them,
with great literatures extending to thousands
of years behind them.

PROF. R. D. SINHA DINKAR: I hope you
know more of your own language.

SHri  T. S.  AVINASHILINGAM
CHETTIAR: I would not like to agree and I
shall not digree' with this clause which says
that the media of examination should be
confined only to Hindi and English. The
regional languages must also be included as
the media of examinations.

Report of the Official

(Time bell rings.)

Mr. Deputy Chairman, I have only a few
words more, since you have rung the bell.
Much has been said about the development of
Hindi. I welcome it. I want Hindi to develop
in an excellent manner. Much has been said
by the mover of the motion today that all the
regional languages should also be developed.
Sir, this sort of pious statement will not do. I
would request the Government of India to say
what the amount of money that they are allot-
ting for the development of Hindi is and I
would follow it up by asking them to state
what the amount of money that is allotted for
the development of the other Indian languages
is. It shall not, and it should not be s,aid that
the job of the Government of India is to
develop the Hindi language only. Hindi they
might develop, and they should. I agree. But it
is also their duty to allot funds for the
development of other languages. You know
how the States stand in this respect.

I should think, Mr. Deputy Chairman, that
this talk about sympathy for other Indian
languages, this talk that the other Indian
languages should be developed, these mere
statements

[ 8 SEP. 1959 ]

Language Committee 3326

by themselves, will not do. They should be
implemented and the sympathy must be
shown in action, in their support, and
understanding.

Only one word more and that is about Dr.
Kunzru's Report to which Mr. Dinkar has
referred. I wish, Sir, that our venerable friend
were here when I speak about it. We talk
about standards in our universities. But
times have changed. Ideas have
changed and ideologies have changed. Today,
when ideologies have changed, to expect the
same standard in English which we had some
25 years ago would be like asking the Ganges
to go back to its source. Educationists and
wise men should understand the times. To me
it seems, Sir, that while English is a  very
important  language we should also see the
times. English is an important language
and I have delighted in it and I have learnt by
it and so I can never say anything low
about the English language" and its value.
But I know the future and I know the people
who are coming. The future of this country
and the future raising of the standard of this
country depends not merely in clinging to the
past, but in building up the future of the Indian
languages and in making them media of
instruction. We should write books in them
that are necessary, create literature, not in the
sense of literature only but in all subjects, on
technical subjects and non-technical subjects
and on all sorts of subjects, so that it may be
said in the course of a few years that every
language in India is big and has developed and
has attained as high a standard as  any other
languages in the world. To thatend we
shall work without jealousy, without
bitterness, with sympathy and
understanding, and above all, with the feeling
that we are all one, that we belong to one
country and we shall do everything in such a
way that we feel and live as one.

3p.M.

Dr. P. V. KANE (Nominated): Many
Members have spoken on this subject. My
time is limited and so I
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shall take only a few points. It will be
noticed that the Commission and the
Committee are agreed on almost all the
items. The  Report  of the Committee
deals with sixty-four recommendations of
the Commission and agrees  with  almost
everything. I have noted only two or three
points on which the Committee has said
that the Commission has gone beyond the
terms of reference. One point of difference is
in regard to the learning of Hindi by the
officers. Tbe Commission has said that
the officers should learn Hindi whereas the
Committee has said that there should be no
compulsion in the case of officers aged forty-
five and above. Both the bodies agree but
the difficulty comes in at tlie time of
interpretation or rather the application of
article 351. Many of the hon. Members may
not have a copy of the Constitution in
theii hands and so I shall read out this article.

"It shall be the duty of the Union to
promote the spread of the Hindi language
to develop it so that it may serve as a
medium of expression for all the elements
of the composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius, the
forms, style and expressions used in
Hindustani and in other languages of India
specified in "he Eighth Schedule, end by
drawing, wherever necessary or desirable,
for its vocabulary, primarily on Sanskrit
and secondarily on other languages".

The words used are—they have been very
carefully used—"....for all the elements of the
composite culture of India . . .". We shall
have to apply this tost to the efforts so far
made. Then there Ls talk of enrichment of the
Hindi language by assimilating without
interfering with the genius, the forms, styles
and expressions used in Hindustani. I stumble
here a little. Hindustani is not recognised as a
lan-gauge in the Eighth Schedule. By this
word, I understand this to 'mean the
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spoken species which is neither Hindi nor
Urdu. 1 do not know whether I am correct or
not but nowhere, neither , in the Constitution
nor in this Report, do I find any definition of
Hindustani. It means the bazaar-Hindi or the
bazaar-Urdu. The most im portant thing is
what follows. The , article goes on to talk
about the other languages of India also.

". .. .and in other languages of India
specified in the Eighth Schedule. . ."

This is the most important thing.

m

..and by drawing, wherever
necessary or desirable, for its vocabulary,
primarily on Sanskrit and secondarily on
other languages".

The first thing is that it should be developed
as a medium of expression for all the different
people in India who have different cultures.
This should he done by drawing  words
primarily from Sanskrit and secondarily from
the other languages, so that the Hindi
language can be enriched. = Look at the
Report  of the Commission, with which the
Committee agrees. You will find that the first
article is about terminology. It says that in
adopting the terminology, clarity, precision
and  simplicity should be primarily aimed
at. The Committee agrees entirely with  this
sentiment. Three things are  essential; it
must be clear; it must be precise and it must
be simple. Further on, the Commission has
deprecated the doctrinaire  insistence  on
language purism. This is the most
important thing and I am going to show by
example how this doctrinaire insistence on
purism has been  rampant. In the first flush
of independence, naturally there was an
acute accession of patriotism and the Con-
stituent Assembly  regarded  Hindi spoken
by a large number of people as tbe official
language. I do notagree with this 42
per cent., but whatever it is, it was spoken
by the largest number of people. That I can
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understand. Even if you talk of 42 per cent., then
it means that you are imposing your will on the
rest, the 58 - per cent., who do not want it. So,
when this was done, the Hindi people should
have thought that they had secured a great thing.
The Hindi language at that time was and even
now is much inferior in its literature to Tamil,
Marathi or Bengali or any other language. Hindi
was chosen on a democratic principle, a language
spoken by the greatest number of heads. There
was a large number of heads which understood
that language than any other language mentioned
in the Eighth Schedule. When this was done, the
Hindi-speaking people should have taken the
whole thing not only as a great triumph but as a
great concession given by the other people and
they could have easily said that three or four lan-
guages should be there. In Switzerland for
example, a country much smaller than India, they
have three official languages, French, German
and Italian.

AN HoN. MEMBER; Four languages.

DiwaN CHAMAN LALL (Punjab):
Official languages are only three.

DRr. P. V. KANE; Yes, three are official
language but four languages are spoken. India
is as big as a continent, the whole of Europe
practically except Russia and we should have
at least three languages, Hindi, Bengali and
Tamil, or whatever it is. This could have been
possibly said and I wonder why it was not
said. I do not know what happened in the
Constituent Assembly. When this was done,
they shoul<| have allowed for a longer period
of transition from English to Hindi. In the first
place, you require lakhs of words in science. I
have with me a book prepared by
Government, 'Glossary of Parliamentary,
Legal and Administrative Terms." There are
thirty thousand words in this book and I shall
show what havoc they have played with the
words. I shall take only twelve words because
I have no time

An Hon. MEMBER: Is it Dr. Raghu
Vira's?

Dr. P. V. KANE: I do not know. I was a
member of the Committee. I wanted to resign
because there was not the proper atmosphere
and I told the Law Minister so but then h* said
that this would create trouble 'ior him as he
would have to come back to Parliament and so
on. He suggested that either I need not attend
the meetings or send in minutes of dissent.
There are thirty thousand words and how many
dissenting notes have I to send in? Another
thing is that this is not a report. So, excepting
for first six or seven meetings, I never attended
the meetings of the committee because I found
that they did not have the proper mentality. |
challenge these thirty thousand words. Let
them show me a dozen Tamil or other
equivalent words given in this list. Sanskrit, of
course, has been given but practically no word
has been taken from any of the South Indian
languages. They have given alternative words
in many places, one Urdu and one Sanskrit but
not a single word from any of the South Indian
languages. That is the first difficulty. All these
are excellent propositions given by the
Commission and the Committee but the
important thing comes in at the time of imple-
mentation and no one has suggested the first
step. They should prepare a basic vocabulary
of a thousand or two thousand words and say,
"This is present Hindi. This is the Urdu equi-
valent; this is the Tamil equivalent or the
Malayalam equivalent" and so on. If you do
this, people will become familiar with the
thousand or two thousand words. This is the
framework on which you should base all your
efforts. Even in the case of English, an
ordinary man does not require more than a
thousand or two thousand words. Nobody has
thought of this even. In 1948, all the Vice-
Chancellors, Ministers of Education and
Education Secretaries were called to a
meeting. At that time, I happened to be a Vice-
Chancellor and I proposed to Dr. Tara Chand,
who was
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the Education Sercetary at that time I think,
that he should ask the professors to prepare
scientific textbooks. Ten or twenty people
should be asked to prepare books in each
language. They may be paid some money.
Ultimately, by the process of elimination,
the bad ones wiH go awav and the good
ones will remain but nobody acted on that
suggestion. We are still discussing as to
what should be done and what should not
be done and whatever has been done is
worthless.

The main point is that you should go
slow. The English ruled over us for two
hundred years in some places and one
hundred and fifty or one hundred and
twentyfive in other places. Now, you cannot
dislodge Ehglish in 10 years or 20 years. It
will take time. And some of their
suggestions will create a good deal of
difficulties. They say the High Courts
should take to Hindi. The Judges of the
Hindi High Courts may decide one. point in
one Way and the Supreme Court doing
business in English, guided by the English
version of the law, will come to another
judgment If Hindi becomes the language of
the High Court, then it must become the
language of the Supreme Court also;
Otherwise there will be great difficulty.
This is a point that struck me just now. All
what I wish to £how you now is the havoc
that they have played. I will only take 12
words out of them. I can take the whole lot
but I have not got the time.

SHRI JASPAT ROY KAPOOR:
Who are the joint authors of this?

Dr. P. V. KANE: I
Nobody's name appears here.
i

do not know.

SHRI JASPAT ROY KAPOOR: But
you were there in the Committee.

Dr. P. V. KANE; But as I told you, I
wanted to resign  but on  advice absented
myself.  There were about '20 to 30
people.
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SHRI JASPAT ROY KAPOOR From
all over the country?

DRr.P. V. KANE: Yes.

SHRI B. B. SHARMA (Uttar Pradesh): Do
you mean to say that this work is the work cf
that Committee?

DRr. P. V. KANE: Yes; it is. I ultimately
signed the Report and I did not give any
minute of dissent because that will mean
giving 30,000 minutes of dissent. I was
present only for six days out of a hundred. So
I said I will just sign the Report.

SHRI JASPAT ROY KAPOOR: And
reserved your final remarks to be made here?

Dr. P. V. KANE: Well, I did not know at
that time that there will be an opportunity for
my final remarks here. Now, I will take first
'admission of rfalm* Lawyers will understand
it. At that time I told them that they must have
some First Class M.As. in Sanskrit, Tamil and
other languages. Then they can prepare a list
of legal words and ask those people to look
into the work's of Yagnavalkya, Manu and
others and prepare a list of equivalent. Now,
an equivalent to this term 'admission of claim'
can certainly be found in Yagnavalkya. It is
'sampratipatti' or simply 'pratipatti. But
neither of this is given here. And perhaps
there is a misprint here. For a book of 500
pages, there are 30 pages of misprints. It is
given here ‘pradhyar-thana'; it should be
'adhyarthana’. 'Arthana' means prayer. Here it
is not a question of. prayer. Plaintiff submits a
claim and defendant wants to admit it. So the
real word should have been 'sampratipati' or
just 'pratipatti' Yagnavalkya gives both.

Now. take 'attesting witness*. Everybody
can' understand this—even a non-lawyer
person. An attesting witness is one who signs
the document saying that he has seen the
executor signing the document. Now, what do
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ve find here? They say 'abhipra-manasakshi'.
I do not understand this myself. They seem
to be. fond of this prefix 'abhi'. 'Sakshi'
means witness no doubt and 'pramana’
means 'of acquiring knowledge*. There is
really a good word for this in Mitakshara. It
is 'lekhyasakshi' which means witness to the
'lekhya' which is document. Now, if they
had employed an MA. student, he could
have gone into the Mitakshara and found
this out.

SHrl P. D. HIMATSINGKA (West
Bengal): That can be done now.

Dr. P. V. KANE: That is what I am
saying. Throw it away and prepare it again.

SHrRI B. B. SHARMA: You were a
member of the Committee. Were you not?

DRr. P. V. KANE: Not when this was
done.

Now, look at the word 'port'. I was present
at that time when this was taken up. Port
means a town which is near a seashore. Let us
see how these people have done. I remember
this case because I argued with them for ten
minutes. They have said 'pattan’. 'Pattan’'
means a city but whether or not it is near the
sea, it is not there. I do not say it is entirely
wrong but it is not very good. We have a very
good word in Sanskrit for this. When Shivaji
.became king he had this same difficulty in
his days. He commissioned Pandit
Ramachandra Pant Amathya and asked him to
prepare 2,000 words in Sanskrit for the
Persian and Arabic words. And what he had
said for this was 'velapuram banda-ram'. 1
said to them, 'at least put this as an optional
choice' and I thought that the Chairman
agreed to that, but I find it is not there. 1
thought he accepted this as a substitute.
'Pattan' is a city; Anahillapattan was the
capital of Gujarat, about 200 miles
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from  the sea. 'Pattan’' does  not

necessarily mean a port.

SHRI N. R. MALKANI (Nominated): In
Sindhi 'pattan' means a ferry. They also give
here 'bandar-gah'. What is this word? They
should have put 'velapur' which is exactly the
word you want. That gives the exact meaning.

MR. DEPUTY CHAIRMAN: Dr. Kane,
Velapur is the name of a city; is it not?

Dk. P. V. KANE: Yes; it is just opposite
Bombay harbour in .a creek. It is called
Velapur.

MR. DEPUTY CHAIRMAN: 'Bandar' in
Hindi means a monkey.

SHRI JASPAT ROY KAPOOR; In
Bombay you have Bori Bunder and so many
Bunders. . Dr. P. V. KANE: That is
metaphorical.

Now, let us see how they have dealt with
‘civil dispute' and 'criminal dispute'. My point
is that you must prepare this in such a way that
it can be understood by all. Even a farmer
sometimes has to go to a court. You must have
such words as he can understand easily. They
never applied their mind to the real difficulties
and they would not listen to those who had to
say something. This is not the way to do this.
The word 'civil' .or 'criminal' is not there. They
have said 'vyavahara vishava', which means
the subject of vyavahar. 'Vyavahar' means
dispute. So it does not necessarily say whether
it is civil or criminal. In Mitakshara you have
got two words of four letters each, 'dhan-mool'
and 'himsamool'. 'Himsa' does not necessarily
mean murder; it only means any injury which
is liable to be fined. Instead of giving these
wordai they have gone elsewhere and said
'vyavahara vishava'.

SHrRI B. B. SHARMA: We are not
discussing this dictionary. We are discussing
the Report.
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Dr. P. V. KANE: But the Report wants us
to take measures. I am saying this is not the
way to take measures.

MsB. DEPUTY CHAIRMAN: He is reading
from the glossary. You may make your own
comments when you speak.

DB. P. V. KANE: Now, on page 130 .. .

MB. DEPUTY CHAIRMAN. It is time. Dr.
Kane.

DB. P. V. KANE; Then take the
words 'criminal offence'—dand
aparadh'. 'Dand' means punishment. How can
it be criminal? At least they should have said
'dandva aparadh'. Now, in Sanskrit we have
'manyu vivada'. For anger 'manyu' is one
word, 'himsa' is another word. (Time bell
rings.) I can point out a hundred words like
this. I stop at that.

I have two suggestions to make. Firstly,
prepare a basic glossary for ordinary men
from Cape Comorin to Kashmir, who can use
it, about a thousand words or more, if
necessary. Secondly, there you give
alternative words—pure Sanskrit, pure Hindi,
and Tamil or Telugu, whatever it may be, if
there are such words. Gradually some words
will be eliminated and some words will
remain. Thai is how language develops. Do
not be afraid. Even two thousand years ago
our great Acharyas took mlech words. In the
Mimamsa, there is a special adhikaran where
four mlech words are mentioned, namely,
‘Sata'—sacrifieial vessel, 'Pika'— cuckoo and
'Tamaras'—Iotus. The fourth word 1 just
forget. In regard to these four words, there
was a dispute as to whether they were to be
used in the sense in which the mlechas used
them, or some new sense was to be given. The
ultimate decision was that these were the four
words borrowed from the mlechas and they
must be used in the sense the mlechas used
them.
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SHRI H. P. SAKSENA: There are no
‘mlechas' now.

Dr. P. V. KANE: Never mind: 'Mlechas'
are n'en-Hindi-speaking people at present. My
point is this; Even in those days, when they
were so keen, they did it. So, you do this first.
Have a basic dictionary or glossary and on
such translations you should take very great
care. First of all, let there be the pure Hindi
word and then the non-Hindi word, so that
they will never complain, and then two or
three words should be added —at least two
words or three words for each word, which
should be understood by everybody. I do not
say it in the case of simple words, but for
important words, two words at least should be
given, one Sanskrit and another non-Sanskrit.
Such words should be added. That is all that I
wanted to say. | have nothing to say about
Hindi imperialism. You must remember that
when people suspect your motives, then it sets
your back up. It is up to the Hindi people to
see that they do not make people suspect their
motives. That is all.

MB. DEPUTY CHAIRMAN: Mr. Anand
Chand.

vF wAAE qIEq ;o wqd fgeEt g
arfad |

o wrwg W (fgErem w3er): W
fedt ot e @fFw w1z a1 o4t g
st madr 7 o§r g E Tafad uq4g
s 9 araaT Jrfed |

Sir, as far as [ have been able to make out
from the speeches delivered in this House so
far, as well as the Report of the Parliamentary
Committee that is before us, the problem is a
limited one. It is limited in the sense that we
have already accepted, the Constituent
Assembly of India has already accepted, that
Hindi in the Devanagari script is to be the
language of the Union. Here we are only
concerned, to my mind, with the limited
purpose as tohow that
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change-over is to be brought about by 1 the
dead-line, which has been fixed as 1965, and
to that end what steps we have to take. Now,
Sir, in the context of these difficulties
which have been explained by speakers, of
Hindi-speaking people coining words—some
fun has been made  of such words— like
'dwichakra' or 'Kanth-langot' for a neck-tie,
they are secondary problems. They are
bound to arise because what has happened is
that we have not only recognised Hindi as the
j language of the Union but we have also
recognised Hindi as one of the fourteen
regional languages. So, when the
Union was sleeping over the progress of
Hindi in the Union field, the States which
had Hindi as the regional language, were
active. And they had to be active  because
they had adopted that language  as their
language. So, phraseology developed, text
books developed, dictionaries developed on
the basis of the language, as was
spoken in those Hindi-speaking States.
Because  the Union Government did not co-
ordinate the growth of that Hindi in those
States along with what it wanted to be Hindi
or a form of Hindi in  the Centre, what has
happened is that we have come across certain
translations or certain words which  are
being used, let us say, in Madhya Pradesh.
They might be used in Uttar Pradesh or other
Hindi-speaking areas. It may be that our
friends from the South or non-Hindi
speaking people find it much more difficult,
because they have not the same
background as people in U.P. or Bihar have in
respect of those Hindi words. That is the
real problem or real difficulty. The
problem is not Hindi as  such. Now, what
does the Constitution say" The Constitution
says that Hindi will be the Union language.
That is point number one. The other' point
that it makes as my friend, Prof. Kane,
pointed out, is that in the formulation of that
Hindi, as provided for under article 351, it
will be the duty of the Union Government to
draw upon all the regional languages for
the enrichment of Hindi.  No regional
Ian- | guage is barred from giving to Hindi,
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words or phrases which ar, better and which
could be put to better use than the
phraseology as used, let us say, in U.P. or
Rajasthan, for that matter. Now, Prof. Kane
spoke about Hindustani. He said that
Hindustani is mentioned in the Constitution
and he probably thought that by Hindustani
is meant the bazaari language. To my mind,
although I have not much background of this
Constitution, is mentioning Hindustani the
framers of ihe Constitution had a worthy
Hindustani in mind. It is Hindi or Hindustani
developed in Wardha during Mahat-maji's
time, which we call Hindi or Hindustani-It is
really a mixture of Hindi .

DRr. P. V. KANE: Why did they not define
it then?

SHRI ANAND CHAND: Probably, they
thought that it was more easily understood.

SHRI ABHIMANYU RATH: That is not
the case. U.P. is the biggest State and the
Union Ministers are from that State.

SHRI ANAND CHAND; I do not subscribe
to that. To my mind, by Hindustani what they
mean is tha; particular form of Hindustani. I
know that in that Hindustani script 'X£, 'j *™\
are written in the Wardha style. That is
different from what we generally understand
it in Hindi. Whether that is accepted or that is
not accepted is beside the point. What I was
submitting was that the quarrel here appears
to be mainly that the Hindi terminology is
not one which is being propagated in a
manner which is understood by a large num-
ber of people. Let us go to the very
foundation of the whole thing. Why should
we have Hindi as the Union language? Why
should it not be some other language? To my
mind, the whole thing hinges on the mothc:-
tongue. The mother-tongue really of all these
regional languages, which we have in the
North, is  Sanskrit,
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[Shri Anand Chand.] whether it is Hindi,
Marathi, Oriya, etc. My hon. friend there is
very susceptible to this U.P. Hindi. Even
Oriya and Bengali owe their origin to
Sanskrit. Now, can Sanskrit be the Union
language? It could not be. For one thing, it is
not so much in vogue today in India. It is not
so much spoken. For another, it is rather
difficult for the layman to be proficient in it.
Therefore, as the nearest point to Sanskrit,
both in terms of script as well as expression,
Hindi was taken, to my mind, by the framers
of the Constitution, to be the language of
India and the language wliich is used in large
parts of India. Now, having accepted that
Hindi and that script, it is of no consequence
to talk about English or the glamour of
English or the utility of English. English has
its own use in the same way as French has its
own use and German has its own use. That is
an entirely different matter. The point here
is.that the Union language must be such as is
ordinarily understood, a language which
comes from our distant past, a language which
has been enriched by the passage of centuries.
That has to be the Union language and that
can be no other but Hindi.

Report of the Official

The next point is that they have not
accepted, as Prof. Kane here pointed out, the
implementation part of it. Now, I myself am
not very happy, after having read this Report,
about the implementation part. I believe that
two hon. Members here, who are Members of
the Committee, have also appended a note.
They do not call it a note of dissent. They
have said that the propagation of Hindi or the
bringing about of Hindi as the Union language
has not been properly attended -to so far.
They have as a matter of fact gone so far as to
suggest that a separate Ministry may be
created for the propagation of Hindi at the
Centre. I do not know whether that would be a
good thing, I mean whether for the
propagation of a language we
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should have e separate Ministry and then try
to" see how it develops and so on. But
certainly, to my mind, if there is need in the
Home Ministry—if they are to deal with that
subject—that a separate body should be
created, well, I have nothing to say about it.
But if this problem of propagating Hindi end
bringing it tb the Union level is to be tackled
by the Home Ministry, I would certainly
suggest that there should be a Deputy Minister
or even a Minister put in charge of that in the
same Ministry to deal exclusively with this
subject, because the problem is a vast one.
The problem is not limited only to the making
of a vocabulary of two thousand words. The
basic vocabulary has to be there. Even in
English we have got a basic vocabulary. But
here it is not merely a question of making (that
basic vocabulary. The question is also what
legal and other terms we should have.

Then the question is also one at education.
In the educational field, to my mind, very little
has been made so far as this question is con-
cerned. Of course, as a secondary language it
might be something. To my mind, it is a very
unhappy state of affairs that today, after ten
years of independence or nearly nine years
after the Constitution was promulgated,
literacy is very very low. I pointed out this
thing in another context, and I said in this
House that the literacy figure was hardly 19 or
20 per cent. Is that really the norm by which
we are to progress? Unless there is literacy in
this country we cannot run a democracy. The
man in the street must understand what we are
doing. He can only understand what we are
doing if he is educated. Unless he is educated
he cannot understand that. So, the question is,
how are you going to educate him? If
education is to be. universal at the primary
stage, if education is to be universal for the
first seven years when the child is at school,
then it has to be through the mother-tongue
which it understands. Therefore, to my mind,
this problem
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of having in India today a vast illiterate
population is also arresting the growth of
India.

My hon. friend from Andhra Pradesh
said: "Believe it or not, today English daily
newspapers have the largest circulation in
the country and Hindi newspapers come
next." My answer to that is this. The reason
-why English newspapers have the largest
circulation is not because more people
know English in this country but because
more people who tan afford to buy a
newspaper are in the higher economic rung
of the ladder and they can afford to buy
that, and those people who know Hindi
cannot afford to buy even the two pice
newspaper. It is therefore due to this reason
that the circulation of Hindi newspapers is
less, and it is not because the intelligentsia
in Hindi is less. So, that is the problem. We
have not paid sufficient attention to the
educational side. We have not brought
about literacy as fast es we should. Hence
all these difficulties. This problem has to be
solved, and this cannot be solved merely by
propagating Hindi. Something has to be
done in the Ministry of Education to bring
about a speedy education of the adult es
well as the child population in this
country.

I would like, with your permission, to
mention only two more points in this regard.
One is that, when we are going about trying to
evolve a language of the Union which is to
replace English with all its one hundred and
fifty years of history as well as all its use and
application in the modern world of today, we
must evolve Hindi in a manner in which not
only it is commonly understood but it has
words and phrases adapted in the language
itself which will meet all purposes,
educational, legal, scientific, cultural, and so
on. It is true that Hindi today as it is spoken
air written especially is not so rich. It has to
be enriched. Encyclopaedias, whether they
are dealing with !
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legal words or scientific words, are not up to
the mark. They leave much to be desired. In
schools and colleges Hindi as the educational
medium is not being rapidly adopted for the
same reason. Somehow these defects have to
be removed, and they have to be removed very
quickly. It is true that the Union Government
is charged with this work. It is also true that
they are taking steps. But if we mobilise the
intelligentsia of the country, intelligentsia not
merely confined to the Hindi-speaking areas
but, as Prof. Kane so rightly pointed out, also
those coming from other regions where the
regional lauguages are other than Hindi, I am
sure a language—I would call it a language
although Hindi 6'f course is the language, but |
would call it a language”—would be evolved
which is not comprised of only limited Hindi
words but which contains in it other words of
common use over large parts of the country,
which might not be so familiar in the Hindi-
speaking areas of India today but which in due
Course of time would be so and which would
satisfy the people who are nnn-Hindi speaking
in their wishes that their languages have also
been taken for the enriching of Hindi so far as
its use in the Union is concerned. That is not a
difficult task. That is the task which the
Central Government, in my opinion. should
apply itself to very quickly. The dead-line is
not very far. I am glad that in paragraph 23 of
the report it has been accepted, indirectly
perhaps, but 1 feel directly, that after 1965
English is not going to be the official language
of this country. That is accepted, and for
whatever use English is to be put to after 1965
Parliament would provide for that by suitable
amendment. So, we -have six years left, and a
lot Of work has to be done in these six years.
Therefore, we must set our energy towards
that end, and it is the duty of the Union
Government to take every step possible within
this time to see that this change-over is
effected not only to the satisfaction of the
Hindi-speaking people but to the satisfaction
of the non-Hindi-speaking peo-

Language Committee
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[Shri Anand Chand.] pie who in due course
of time must become  Hindi-speaking
because they are a part of the great Indian
nation.

SHRI JASPAT ROY KAPOOR: Mr.
Deputy Chairman, as some others have done,
so also do I offer my humble tribute to the
very valuable, efficient and patriotic manner
in which the Commission and the Committee
have discharged the very difficult and delicate
work that had been entrusted to them.

AT Qe Flo UAANT (H1FY) : FIY
q1a, Wi 339 WSy gy ;AT g
feedt o avfar
SHRI JASPAT* ROY KAPOOR: Sir, they

have discharged their duty in a very balanced
manner. It was a very difficult and delicate
task as I have said, because, although the
question was very amicably settled by the
Constituent Assembly, during the last three
years or so it has become a controversial
subject. They applied their mind in a very '
balanced way, and both the Commission and
the Committee have brought out their Reports
which are almost unanimous, and have made
recommendations which are not only un-
animously agreed io by the members of the
Commission and the Committee, barring of
course one or two exceptions here and there,
but they are unanimously acceptable to people
all over the country belonging to various
regions and speaking different languages.

WA AT (qgraf)  F
SETaE, OF A a8 g 7 ) yafewe
T8E |

SHRI JASPAT ROY KAPOOR: Sir, the
recommendations of the Commission are of a
very moderate nature, but the
recommendations of thg Committee are of a
still more moderate and conservative nature
and in their recommendations they have
loaded the dice in favour of the languages of
the South and the people of the South. Iam
glad that they
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have done so, because after all we must take
into consideration the views and the wishes
and the difficulties of our friends 'of the
South more than any other question.

In this connection, Sir, with your
permission I would like to refer to three of
four recommendations of the Committee
which are against the recommendations of the
Commission, which would easily go to show
that the members of the Committee were very
particular to see to it that even the moderate
recommendations of the Commission, if they
in any way adversely affect the interests of
our friends of the South, should be modified
and not agreed to Sir, to quote a few
illustrations, I would draw your attention to
Recommendation No. 10 of the Commission
which is mentioned on page 34 of the Report.
The Commission had suggested—

"Generally speaking, penalties would
seem to be appropriate with reference to
failure to attain prescribed standard by the
due date; incentives and rewards would
seem to be appropriate with reference to
performance above the minimum standard
laid down."

This suggestion, good as it appears to be and
certainly is, was not accepted by the
Committee and they said tfiat this
recommendation might be dropped because
they did not like the idea of imposing any
penalty on anybody in Government service
who is not able to pick up Hindi in a short
time.

Then again, we find that the Commission
had made a recommendation to the effect that
the judges of the High Courts might be tested
with regard to their language knowledge. This
suggestion again has not been accepted by the
Committee and, I think, rightly. Then again,
we find that though the Official language
Commission had suggested that it should not
be made necessary for a Government servant
belonging to a Hindi area to know a language
of the South, the Committee has specifically
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suggested that it should be obligatory that
persons from Hindi areas must learn at least
one other modern Indian language,
particularly belonging to the South. I have
quoted these few instances only to show
that the Committee has all along been
considerate to the interests of friends from
the South. They have rightly done so and I
am very happy over it.

Let us at the outset try to take our minds
back to the days of the Constituent
Assembly from the proceedings of which
we find that it was unanimously agreed that
Hindi should be the national language. Sir,
this was the compromise formula as
embodied in the various articles
culminating in article 351. If you refer to
the proceedings of the Constituent
Assembly, particularly to what the hon. Shri
Gopalaswami lyengar then said, it will be
clear that it was a compromise formula
agreed to by every Member of the
Constituent Assembly excepting one or
two. But Sir, we find that a canard is spread
in the country by no less a person than Shri
Rajagopa-lachari and some others who
probably fell into the trap of what Rajaji
said. He has said along with others in a
memorandum submitted about two years
ago to the President of the Union that Hindi
had been adopted by the Constituent
Assembly, particularly in the Congress
Party, by a majority cf one vote. This is
absolutely untrue, Sir, and 1 r’o not know
where Rajaji got this information. Lest I
might be charged of being unfair to Rajaji
because he is not here, I thought it proper to
write to him humbly and respectfully
enquiring from him as to the source of the
information on which he had based his
absolutely incorrect story that at the
Congress Party meeting of the Constituent
Assembly, Hindi had been adopted by a
majority of one vote. Sir, rather than
replying to my letter frankly, this is what he
writes to me—

"I do not wish to rack my brains j about
past events. The Hindi issue should be
decided on its merits and I
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not on the basis of those who voted and
how and what happened in the party
meetings."

I entirely agree with him that this question
must be decided on merits. But then it is he
who had said that this question had been
decided in the Congress Party meeting by a
majority of one vote which is absolutely
incorrect. Sir, the majority of one in the
Congress Party meeting—you had
participated particularly in the discussion
relating to this point. I will very we!l
remember—related to the question of
numerals. It was in fact my amendment in the
Congress Party meeting to the effect that we
should have Hindi numerals and not the
international one. That question had been put
tc vote and it was carried by one vote. Of
course, later on in order to meet the wishes of
friends, from the South, we subsequently
agreed that, though it had been carried by i
majority of one, yet we should give it up, and
we agreed to have the international numerals.
All this appeared in "The Hindustan Times'
and other papers of the 27th August. 1949. 1
have got copies of those papers but I have not
time at my disposal to read them out. Suffice
it for me on this occasion to submit that this is
absolutely incorrect—I would not use a
stronger word, but certainly it is absolutely
incorrect. This story has been repeated from
time to time under the impression that what a
big person like Rajaji has said must be
correct, which is surely not a fact.

Sir, the other important question is whether
Hindi has been rightly adopted or not and
what should be the form of Hindi. My hon.
friend, Dr. Panikkar, delivered a very fine
speech today—a speech which came to me as
a very agreeable surprise—for ,1 must
confess that I was not prepared for such an
agreeable surprise and I had been looking
upon him all these several years ss the author
of the minute of dissent to the Report of the
States Reorganisation Commission, wherein
he had vomitted venom against UP.
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[Shri Jaspat Roy Kapoor.] But I may seek
your liberty, Sir, to say that what hitherto has
been a case of disgust—that  is perhaps a
strong word—dislike, at first sight has today
been converted into love at second sight.
Sir, he has rightly said that the Hindi that
we adopted  was not the Hindi of U.P. or of
Bihar or of the Hindi-speaking regions.
We never adopted that. Let us be very
clear in our minds about it because then
only we shall resolve much of the
difficulty that crops up from time to time
because of the criticisms levelled against
Hindi in various quarters. [ will not read
out article 351 once again because it has
been read out just now by my hon. friend,
Dr. Kane. I will only read out the last portion
of it on which I want to lay particular
emphasis &nd it says that Hindi shall be
developed in  such a manner that
it may draw for its vocabulary
primarily on  Sanskrit and secondarily
on other languages. This decision, Sir, had
been arrived at after very great
consideration and thought given to the
subject. We of Uttar Pradesh and Bihar and
Rajasthan,  the Hindi-speaking areas, as
they are called, would be very much happier
if instead of the Sanskritised Hindi, imposed
upon us by article 351,  the Hindi were
of a  simpler nature, not primarily based
on Sanskrit. If Sir, we, about 42 or more per
cent, inhabiting this country, = were not
prepared to undergo this sacrifice to accept
Sanskritised  Hindi, this article would not
have been as it is. But in the larger interests of
the country we agreed to undergo the
sacrifice, for the sake of having an official
language, which may be equally easy to be
understood or which may be equally difficult
to be understood by  every section of the
neople in the country. We agreed, let it be
Sanskritised Hindi.  If you, Sir, were to look
at the gazettes and other literature which are
issued by the Uttar Pradesh Government from
time to time, you will find that it is a very
difficult language that is being adopted
there. I read Sanskrit up to high school
standard long longago. I have forgotten
50
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per cent, of it; still I remember about 50 per
cent, of it.  And with  that knowledge of

Sanskrit even I find it difficult to understand
the language which is used by the Uttar
Pradesh State Government. ~ But then I am
happy, and every time I find difficulty in
understanding it I feel happy and still happier
because therein you will find a definite
answer to the objection that is .oused to Hindi
from different parts of the country. As I read
that language, Sir, I find that it is as difficult
for me as it may be simple to friends from the
south, east and west, to friends from Bengal,
friends from Maharashtra and Gujrat and
friends from the south. I was feeling very-
very happy, Sir, when my hon. friend,
Dr. Panikkar, was quoting several instances

to show that such Sanskritised  Hindi s
more easily understood by friends from
other parts of the country than by friends

from the north, who are said to be in Hindi-
speaking areas. Sir, I have not much time at
my disposal, but I would only like to quote
what in this respect Mr. B. G. Kher once
said. It is at page 391 of the Report of the
Commission. I need not read it because I
have not much time at my disposal, but suffice
it to say that he made it very clear,  while
presiding over  a Hindi Sahitya Sammelan in
Bombay, that the Hindi that we had adopted in
the Constituent Assembly, was not the Hindi
of Uttar Pradesh or Bihar or Rajasthan, but
entirely a new Hindi as defined in article 351,
and according to that we must have a
Sanskritised Hindi as the official language.
Sir, I admit that this official language as
enunciated in article 351 is a new
language, not a very developed language, but
that is just the thing which goes in its favour
and to its credit, as to why it should be adopted
by all people in the country. That meets the
argument of Rajaji when he says that we
should have sort of a neutral language, a
language which should be equally difficult for
everybody  to understand and learn. That is
why. he said, he suggested that we should have
the English language for a long time. Now I
submit, Sir, that this
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Sanskritised Hindi language meets tbat
objection of Rajaji when he said that it should
be a language which should be equally
understandable or which should be equally
difficult to be understood by every part of the
country.

Having done that, Sir, I would like to say
one thing about the charge which is levelled
against the Hindi-speaking people, that we are
trying to impose it on the country. Surely not
that, Sir; only one or two facts, if I may
mention, will convince you that it is not the
case. It need hardly be said that we are not
trying to impose it on the country; on the other
hand we are behaving in a very humble and
modest manner keeping in view the wishes,
the delicate sentiments of friends from other
part of the country. Do we not see in the Lok
Sabha and the Rajya Sabha, Sir, that though
more than 50 per cent, of the Members can
understand Hindi and more than 42 per
cent—near about 50 per cent—of the
Members can even speak in Hindi, yet, how
few of us do so? Why is it? Sir, so far as the
Lok Sabha is concerned I have before me
statistics covering the period since 1944 right
tip to 1957— they may have other latest
statistics also, but I have not got them with
me—which go to show that only about 8 to 9
per cent of the time is taken up by the Hindi
speakers and 80 to 90 per cent, of the time is
taken up by the English speakers. Now, why is
it so? Not that we do not want to speak in
Hindi, but we do not want to offend the
feelings of friends from other parts of the
country. I have just referred to the amount of
time taken by speeches. Now, so far as the
percentage of speeches in Hindi is concerned,
we find from these statistics that only about
162 per cent, of the speeches have been
delivered in Hindi in the Rajya Ssbha, and in
the Lok Sabha it is 13*1 per cent. Again, Sir,
so far as questions are concerned, you know
very well— you know it more than anybody
else —that in this House, where more
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than 50 per cent of the Members un-
derstand and know Hindi, there are barely
six or seven who table their questions in
Hindi. So faras the

; replies are concerned, quite a few of us do
not understand English. Yet, there has not
been one occasion when only Hindi-
knowing Members have asked that
questions should be answered in Hindi
though, as you know

very well, Sir, that under the rele-

vant article of the Constitution both Hindi
and English are the languages prescribed
for Parliament. They do
not do so. Why? Because they are very
particular that they should not offend the
susceptibilities of friends from other parts of
the country, and you know very well, Sir,
that even on any rare occasion when a
question is answered in Hindi, somebody
gets up from the right or the left or the
centre insisting that the answer must also be
repeated in English. I do not mind it, but I
want to emphasise this thing. I do not want
to accuse' them for asking the answers to be
given in English, but I do want respectfully
and humbly to emphasis one thing, that
we have always  been
very particular about it, to see that nothing
is imposed on the so-called
non-Hindi-speaking areas.

Now, Sir, my hon. friend, Dr. Kane, ! tried
to ridicule  the various terminologies that
have been adopted by a committee of
Parliament of which h<: himself was a
Member. With all my respect for him,  Sir,
I do not feel happy and I do not know
whether :' this is a right sort of attitude which
a member of the committee should adopt."
If he has any differences he must assert
himself  there and if he does not assert
himself and appends his signature to the
report without appending a Minute of
Dissent, then j he has absolutely no right to
criticise the report, of that committee or the
work of that committee.  But this is. merely
a formal thing. I want to bring to your notice,
not to your notice, Mr.-Deputy Chairman
because you know it "very well, but to the
notice of the j House that such a difficulty
was ex-| perienced even when we were in the
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[Shri Jaspat Roy Kapoor.] Constituent

Assembly.  You will remember,  Sir, that
the first translation of the draft of  the
Constitution was made by my hon.  friend.
Dr. Raghu Vira, and immediately after it

was published, people began  to ridicule
it.  Even no less a person ithan a very
great eminent person— I shall not name
him—told me that Dr.  Raghu Vira's
translation had done tbe greatest harm to the
cause of I Hindi. Later on, Sir, the
President j appointed a committee....

PrROF. DR. RAGHU VIRA: Just for the
information of the hon. Member, I was not
the author, Sir; I was not the author of the
first translation.

SHRI N. M. LINGAM: Translation of
what?

PrROF. DR. RAGHU VIRA: Of the
Constitution.

SHRI JASPAT ROY KAPOOR: I thought
you were the author of the original
translation but now, whether it was Dr.
Raghu Vira or anybody else, the point is that
that translation was ridiculed. Later on the
President himself appointed a committee
consisting of Members of the Constituent
Assembly from all over the country, and
they prescribed a certain glossary of legal
and constitutional terms which should be
adopted while translating the Constitution in
Hindi. And curiously enough, Sir, we found
that the terms which this all-India committee
had adopted, those terms were still more
difficult, more Sanskritised than the terms
that were used in the original translation, by
whomsoever it might have been made. My
point is this: It is «asy to criticize a thing
when you are not entrusted with that task.
But when you are on the table to do the task,
realities of the situation are there before you.
And, when these realities are there before
you, you Jiave to face them irrespective of
ihe consideration that you would be
ridiculed or not ridiculed.

(Time bell rings.)
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4 p.M.

I have been keeping my eyes ou the clock.
I will not give you the trouble of ringing the
bell.

MR. DEPUTY CHAIRMAN: You have
taken three minutes more.

SHRI JASPAT ROY KAPOOR: 1 am
coming to a close. I submit that the question
of adoption of official, language is in the
interest of the country as a whole; it is in the
interest of the unity of the countrj as a whole.
If we want Hindi, it it not for the sake of
Hindi. Hindi can take care of itself in Uttar
Pradesh and in other Hindi-speaking regions.
If we want one uniform language for the
whole country, it is not for the propagation of
Hindi, but it is foi the larger interest of the
unity of the country, and that unity—it is ad-
mitted on all hands—cannot come unless we
have one language, and thai language cannot
be a language othei than the official language
that we-have prescribed.

Let, me, in the end, pay a tribute to the
people of the South. They are the repository of
the ancient culture Sir, if a personal reference
be permissible here, only four or five years-
ago, I, along with my wife, niece an* sister,
went to the Soutfl. All of us, including myself,
and more particularly they, were so happy to
find that, the real ancient Indian culture was
to-be found in the South and which i* very
much absent in the North. I bow my head to
the people of the South who have preserved
the ancient cul-true.. I congratulate them for
all the. good work that they have done by pre-
serving the ancient culture of Indifc, I have no
doubt in my mind that iik due course this
official language, which is already being learnt
by people in the South—more particularly by
the vigorous effort of mjr hon. friend, Shri
Satyanarayana— will be spoken and written
by the*
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more fluently and more accurately than the
people of the North. I, there-iore; submit
that we should accept Ihe recommendations
of the Committee absolutely and tn toto.
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SHRI BISWANATH DAS: Sir, about one'
hundred and twenty five years back Lord
Macaulay and Raja Ram-inohan Roy were
carrying on an agitation in the country for
the English Rashtrabhasha of India. It was
for the recognition of English as the
language of administration and culture in
India. As against this agitation, there was a
galaxy of Indian and British scholars who
wanted Pradeshik Bhashas to develop. They
carried on the agitation in the opposite
direction. It was left to a British Governor-
General to cry a halt to all these agitations,
on the plea that Pax Britannica shall rule,
and must rule through their language. Sir,
this language has been kept on for about
125 years. That time lag between the British
Raj' and the English language Raj, I thinks
we are going to make up by this attitude of
indifference that we have displayed in
taking decisions on this important issue.

Sir, our great leader taught us a great
revolution, viz., the idea of winning
independence and establishing a democratic
State. The idea of the revolution that he
inculcated in us was of a different nature. It
was one of Ahimsa, The result today is that
we have set up ah example for the world—
for all the fallen nations and also for the
nations who govern others' countries. It is
how that mighty power, Britain, was made
to leave India handing over the State to us.
Today we have our own Government. We
have our national State, but without a
national language, hough it has been
recognised as such in the Statute.

Sir, article 348  represents a course °f

compromise. If we  had  secured eur
independence through a violent
revolution,  the  national language |

would have come along with thel
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inauguration of the national State. But that
was not to be and we had to arrive at these
conclusions, at these arrangements, after due
discussions, deliberations and negotiations
among the different State-speaking various
languages.

Sir, the Eighth Schedule prescribe* 14
languages. Twelve of them are national
languages. Urdu and Sanskrit will always
remain inter-State languages. Now, these
national languages have to be developed. Mr.
Chettiar was talking as if there was a war
between Hindi and English. I do not see any
reason why he was talking like that. There is
absolutely no war between them. Sir, the Con-
stitution sets its seal of approval when it says
that Hindi remains the Rashtrabhasha in
Devanagari script. Therefore, there is no
quarrel. Tht question is:  How to implement
it?

Sir, so many things have been stated here.
Power is vested in the President to enable the
Government to take all preparatory steps for
early implementation of the decision. Here I
pause for a minute, for a reply from the
Government, as to what they have done during
this long period of one Yttga of twelve years
of our independence, though the Constitution
came into force in 1950. Leave alone my
friends who are talking about Hindi being the
Rashtrabhasha foi-the Union administration.
What have you done about the other eleven
languages, and what have you done about
Hindi in the Hindi-speaking States? You have
done precious little towards that end. The
record of performance is shameful for any
country and for any State. I must frankly
confess that the universities; should be
ashamed 'of their performance, the great
cultural institutions. It may be a tall talk for
me to mak* these accusations, but -f sfand
here to make these accusations. I must frankly
say that my hon. friend, Mr. Satya-narayana,
in charge of the Dakshin*; Bharat Hindi
Prachar Sabha, is doing far better work in
Hindi in terms of
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[Shri Biswanath Das.] the Constitution
than any or all these universities put together.
I must also say that the performances of the
State Governments have not at all been
satisfactory in this respect. They seem to have
done what they have done with regard to the
food position, with regard to any other
position. They take up an attitude of "wait,
see and roam." Just put in a petition to the
Government of 'India for money and put in an
estimate and then wait. They do not care to
see that it is their responsibility and theirs
alone to develop the State or regional langu-
ages. They have failed in this respect and they
have failed miserably. It is a sad sight to see,
that even today twelve years after the coming
of Swaraj, in the subdivisional magistrate's
courts, in the second-class magistrate's courts,
the arguments are conducted in English.

SHRI N. R. MALKANI: The so-called
English.

SHRI BISWANATH DAS: The so-called
English or Indian English or whatever you
may call it. They carry on in that sort of
English. Nothing could be more shameful
than this. I want to say that this tendency
should cease". My complaint against the
Report of the Parliamentary Com. mittee is
that they have done precious little to see or
suggest what steps should be taken, what
money will be found to undo this neglect. It
is no use taking decisions on paper. We have
taken far too many decisions on paper and I
refuse to take any more such decisions.

My hon. friend from the South, Shri
Chettiar for whom I have great respect and
affection, talks of an attitude of opposition to
Hindi. It is not a question of any attitude of
opposition to Hindi. It is a question whether
English should be or should not be here as
national language. That is the one question
we have to answer. | find that in article 347
there is a
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sort of an authority vested in the President to
ascertain the wishes of the people, of certain
areas, if and when he is in doubt whether a
certain language has to be kept on and deve-
loped and maintained in the particular area.
Will my hon. friend take up that challenge and
ascertain whether Tamil or English should be
the language of Madras? I want them to take a
plebiscite if necessary. I have no hesitation in
saying that their defeat would be miserable for
English. You may take a plebiscite in any
State. The defeat of English will bo miserable.
Therefore, it is a disgrace for any
administration to keep up this state of things
any longer.

Sir, speaking for my own State, I must
frankly confess that precious little has been
done either by the State Government or by the
Utkal University. That is the sort of atmos-
phere prevailing there. In 1924, as a Member
of the Madras Council [ hailed the
inauguration of the Andhra University with
the highest hopes that Telugu would be the
medium of instruction in that university. Very
soon I was disillusioned. I do not at all agree
with those who remark: Oh, the Indian
languages! You cannot make them vehicles
for imparting scientific knowledge or
knowledge relating to economics or pplitics
and so on and so forth. All that is absurd. The
Osmania University was carrying on the
experiment with ability and reputation. What
was being done in Osmania should be done in
other universities.

SHR1 S. CHANNA REDDY (Andhra
Pradesh): But not now.

SHRI BISWANATH DAS: Yes, not now,
because we have become inde” pendent, and
independent of ourselves and our culture.
Therefore, my rer quest is that we should how
reduce the question to staging activities. At
this stage what should be done anti what
should be the next stage? What is going to be
done now? Wha,t money is going to be given
in order to fulfil the great task before us? But
nothing has been done in that regard.
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The Constitution prescribed the language Ior
the High Courts and the Supreme Court But
has that language come even to  the
sessions  courts? Think of the misery that
witnesses who appear before the sessions
court have to face. The man does not know
English.  He has no  knowledge of the
Knglish language. He is cross-examined

and his evidence is taken in Oriya or
Telugu or Bengali or Tamil or
Malayalam. Then it is translated into

English by  persons who have a half
knowledge of English and it is passed on as
evidence and the judgment is based on
such translations. How long will you
oarry on this thing, or how long will you
perpetrate this wrong on the people?
As a Congress worker I have been put
before courts and it is ©n such evidence that
often convictions have been based.  This
miserable experience that we had before,
under British rule, is being continued oven
today. Immediate steps should he taken to
end this, and, if necessary, a directive of
Parliament should be given, in terms of the
Constitution. This practice of recording
evidence in the courts and carrying on argu-
ments in English, at least in the subordinate
courts, should immediately cease so that it
may lead to greater democracy. People
could then plead their own cases.  They
are capable people, who know the Indian
languages and they can plead their ~ own
cases, in the courts, in the vernacular of the
State. Why should this not be done?
Where is democracy now? As long as this is
not done, democracy will not be there. It
is the autocracy of the few, the  autocracy
of the ffnglish-knowing few. Therefore,
I plead before the hon. Ministers and
before hon. Members here that this attitude
should change and change immediately
and steps  should be taken to develop all
the twelve languages of the States.

I am surprised to learn that the Inrime
Minister ~stated that the inter-State
correspondence shall be in Eng-Ish.
Why? Itisnotleft to the

Prime Minister to dictate and eacit State
should have its own option. The States should
have their own option. I am glad and I
congratulate  the Chief Minister of Madras for
having; taken a very good step and declared that
Tamil shall be the State language of Madras. I
congratulate him. I de not know why he
should be forced to address in another
language when he can speak and address
forcefully in Tamil? If you want to know it,
get it translated yourself. There is no reason
why you should force him to speak in
another language.  The Prime Minister also
said that English should remain as long as there
is any opposition to its removal.  There will
always be opposition from men like Mr.
Anthony. They will never reconcile
themselves.  There will be opposition.  Are
you then going to have two poisas, the old and
the new? The result will be that no one will
accept the new paisa. ~ Who is the sufferer?
The consumer is the worst sufferer. You
cannot have two paisos. Similarly you cannot
have two languages.

If some adjustment is required in the case of
the services, then let people sit together and do
whatever adjustment is necessary to be done. I
am prepared to concede that some adjustment
is necessary in the case ot' the services. If that
is the only hurdle, that should be overcome
and it can be overcome easily. I do not see
why people should suffer on this score. My
people suffered the worst, for Orissa was the
one State which remained independent even
when the seven Bahamini kings were fighting
in the South and the Imperial forces were
fighting with it under the Nawabs of Bengal.
Even after the loss of independence this anti-
foreign attitude or the swadeshi sentiment
remained. It was so deep in them that they
refused to read English. If you look at the
records of the 1860s and the 1870s, you will
find that Mr. Ravenshaw and other civilian
officers were going from door to door asking
the people to send their boys so that they
might get educated in English and get jobs.
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[Shri Biswanath Das.] But our people even
then refused to read English and that is the
reason why we are fifty years behind. You are
ahead of us because you knew English and you
could get jobs. (In-lerruplion.) We are dubbed
as backward people. You get all the advan-
tages. You have got the best of both the
worlds. You had al] the advantages under the
British rule and now, after independence, you
are getting advantages. You say now that just
bpcause you will suffer so far as jobs are
concerned, you want to cry a halt to the spread
of the national language, the Rashtrabhasha.
This attitude of mind is wrong. If that is your
idea, are you prepared to agree to a auots
system? There are very few Oriyas in the
higher services, the 1.A.S., the I.P.S. I do not
grudge it. But if it comes as demand, there is
no reason why I should keep quiet and not ask
for a quo'a system. This should on no account
be a ground for putting an obstruction to
national ni ogress and the progress of nation-
alism and national culture.

So far as the examinations are concerned, as
I have said earlier, the Hindi-speaking people
will be having an advantage. That way, any
linguistic population will get some vantage
point. Suppose tomorrow Bengali is declared
as one of the most developed languages,—if it
is declared Rashtrabhasha as the language of
India—then they will have a -antage point.

According to the comparative grammar of
eight Aryan languages, Oriya is considered as a
good vehicle for expressing thought. In fact,
friends wanted me to propose Oriya as
Rashtrabhasha in the Constituent Assembly. If
proposed and accepted, *we would have a
vantage. That is no reason why the all-India
language anl culture should suffer. If you want,
make necessary adjustment.

MRr. DEPUTY CHAIRMAN:

SHRI BISWANATH DAS:
Sir.

It is time.

Thank you,

[RAJYA SABHA'J
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MRr. DEPUTY CHAIRMAN: Out of ;
thirty persons, eight have spoken so i far. Hon.
Membars will please con-' fine themselves to
fifteen minutes each.

The House may sit till 6 P.M. and give ' four
more speakers a chance to speak
today.

SHRI N. R. MALKANI: There is a '
party meeting today. Sir. at five.

MR. DEPUTY CHAIRMAN: Therel isa
party meeting at five. ~ We cannot sit beyond
five.

qrErg gyaarafa o, @y 9@y €
e & fodt, fergeaelt wmed avem §
TEY T F Hawa qg T4 ¢ oud
Fr§ st & 47 & | w9 3@ W amd
g f dad W g # ww aga
AT g€ wrar wwet e @ "W 7 ar
I ¥ 4T w7 § T gwar ;s gy
T S AT T H qATE 9 F § w05
TG %o qF § HUAT F AT F
9T 1 AT Wa A AAT ATHR @
Z a9 oF waEr ¥ faoy @ @
TE TFAT |\ UG qE O AT AR 8,
ATH FAGT FT FATH &, Yo FUT Aqa
1 FATT § | qzEr w7 faaet @ gg
§ AT ¥ T 2 ) W AR Wi
WA § Al FrE o oA F am g
@ | W FF i fEeT A oaew @
f ®fe2z q= wiE 1@ & Wi Fad
7 vy fear g ) oo F0%  wESET
g v ¥79 ¢ 5w ge wfes £
W FWHTL AT €, 9T 39 FT U9
AT TW AAR T T & Tg 99 ¥ AT
Hafl g & 1 A1 W @ aeensd
fr s F1 T 3 @ g £ afw
Fg AT WINT SO AT AT A &
o FEgw & &Wr, froew TEede,
e A fr dige, @ fe dgw,
s 2 digw, oo 9 gw get W
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i @ & fogw w9v a@ wmv
%1 15 FAE AW F 4 § 9w 9
w1 wfau Fgar # fF g7 uF & v
e o oifemie & fad @2 @9 wr
aferme & a7< & w19 & g g
7 fr faew o o 7 fomd i fael
5 7z wrrtar ur @ aweft 2t A am
T wEy £ ) Afew & oamg & av
s Tar s e o & fr fee
7 7E WIHTAT G ST BT W AT A
2 &0 @@t e & TR &Y | 9w
¥ feel & wavaen arardr qar gt ot
3 qaifs swar awedt § & ag g
FTq @ 8, AT A1 FAAT AT ey
1 & a8, fagat o7 &17 g, aw=
AT &, 20 T @ AT FT A
G 7 oo wd Fw g agfin
AZTHT Y F wEr gy o “As an

Indian T feel ashamed that anybady |
should think that he knows more |

FEnglish than his own language,

o F T @ OE ¢ UF WisAwWA
7 fpaar SEvEeT weRem ¢ 7 s
TATEE HisHed & W waAT W &,
yafers wrar & ST &7 T Ag w7
TH% W Z9 agET qaens @A 8 |
T8 7% AT & fF ogwre e
™, e faaE & @ 9 et
A frwas & 1 gme el & faame
At dfew 9gfa & @@ & ooy A
T s § fweAr & ) @@t 9w
gy @ 7

st wafeste gaw fag @ azfa
T FEeT TS # )

=t FEwiRA ATOAW WY agt
g H TG, W9l §7 Teawa @l A
FAr T W wae &y faree g
7Y 7% W & W ST I aeaa
it at & Ay fed amar 7
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3“@“"@“3‘7“"’5'@"&-
aga 9% fag ow & o7 & fewf o
A me e w1 T arfaee
2 v gw Fgad o%a ) WY, ST fE
g fadray ot & w27 @, &0 o0 %W
it e d?q
g0 2 5w & T W wroEm
oy 7 = @ w7 o o e
* @ U § 43 BT I F97 &, AN
o & & 3w a1 frRm s Al e )
TUH A HT FTOATT ZEL F AHA AN
g vF T 3 W W & fEm E
3y fogumr ag gHd agg wTdr aadr
gigimerr g R f& w0

gt # grw AT AT & oaEE #
7 arf

T ¥ vc f@4 @@ WEen o
;‘, qz w Q . “With the dis-
appearance of the English rule must
disappear English speech.”

e wefrar #1osw g g
FC @ wWIE 99 Y F WO WA
§ iy ¥ gl ¥ wr A9 1 I A
ura #1 4 fF . cwith the disap

pearance of the English rule must
disappear English speech.”

a
g |
[

St WA ATCAW - FE AT F,
F A 7
Surr B. K. P, SINHA: That is be-

cause the propheis of today are the
British Knights of vesterday.

Xt AT QAW Yes; | know
Y FTO W FAET 4T WA W9
WA Ty BE 19953
2 wrafedt Fgewiz ¥ F191 R =@
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agarr At fawr wr 8, onfr o
FEY & aFar W AE ¥y o8, ¥
#4 ? aife w19 & o @y §, W9 #
t fawre &, wo & 9 g R, 39
Y ag wAwdT & 98 § W € A
¥ I ¥ I F AT F AHAR K S
#r 7 gt witfs o Y o A
Wi 7 ger § W7 T § Ay
¥ oo @ ¢ w F gty W
% Tar 79 1 9N " aF AT wAar
Y WTaT § 99 & g9 & 97 w7 90
A FE, 94 TF g 7 ad9
ghir

fatda ¥ @, wad & 729,
29 arn ¥y % f§ o sy
#A7 FIT—FeTd w0 9 fF ot
T FTSY ZR | IW 3 gW et
W7 @ &) 9w o & fae
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&1 Ay W T AT SEd ) R
28 W oW W ST gU, IE A
%aww&nﬁmwﬂuﬁm
# qré ardr & o W gEEw 9@
&Y wé ag AET AT | 9Ty I A9 AW
FEE ATAT W IH BT ARG Fq A T
FF TN T FA AT AT RENHF
WY & g0 WAT WENGT ¥ ArdAT AT
f #ra § wrasaw, €9 § 9@ 919 9@
frguor @z & gr s oW &
AT FT ATAT T WA AT AT =l |
foraar & o wrae W afz 3w oF @
1 w7 grafawar & g 57 & a1
a fagare @ 5 ag O Ffg gae

. & WA AT T WIA § TG AT F AT

q9 &Y ST | 56 7 987 41 98 a4 &r
T g aft a9 F g7 0w 9 6 3%
QA T AT FATE AT | T T A
g T4 fFar

argl & e it gand
s 7 fox far f ol § 59 @@
T # —TAEr WAt A 4
foelt oY 2, @@t sudr F @l
w7 8, awdz wady § femy oy 2,
agt aF # A Tan § fe oo ama g
F1 TATEY |7 WA F faew g, s
¥ N ziwdz F § | W 9@ 0%
TR e g o fedt ® ow
Do wmar & 39 #7 famer & ¢
A= A F g7 Svar § 1 A7 FAqE
wi arran § afz 3% savarem  w-
TR e A i A FEaw
AT & FAT IT KT AU I3 a0
2 ag & s Wgar g o Wi adl
groor @ fE wrw mmwreEt § &
a wrwfaw fasaw g wfga ag
7Y gvar 8 s Swar # A9 § I
a% SreT ggar gzar ko

st we go wwr : ag faegw
gaT & 1 Araredl 97 fawng 3 W2
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gt a § fr firdy #Y Gas & fawrs
ferro &1 1

ot IgerAmiy : AT, WETH

ot FWGTET TR T WY X
o WY FE g, WL ava afew ) et
A s g F ATy IRAT
T AT Y 79 ¥ T U oG 9T A
FI%T AT 93T &, I iy dv §,
e 9 R X &, aF= ST Rar
%, wit mfax axw IF 9@ § 9
EM IS ITE A RNE av 7 ¥
98 ;| TR ‘
Mz, DEPUTY CHAIRMAN: You

have to address the Chair. Do not
oarry on & conversation,

off X i ¢ All righ,
Sir, T won't do it at & 47 ¢ =
a1 fF gl §F O aw &
e, 987 A AW giwd W91 g,
Y AT B WY, IT A AR
axda) R arfgd 1 foedt awdr 7
wTH R IEET Y S A gan g,
w7t & famas agm ST wmE R
Wt A fy W o T W
w7 WA, A AT AT W,
fead &t wmr w34, 97 Af A
@ | "AAY AT F @A WY G
FE & AT A7 F@A § wfad
wATE Ag gy

o Fifeaw 7 a4 5T T 2
AT} 1 LLYs § ONTVA FIE FHR
3¥ | 3= & fawifor ¥ fis wdfas wmr
§r fifzaw gwr sifed W @ foar
T W HIEQH g g § 1 g Ay
§! @, § g ¥ gy v g e
FEA W aw o fawifar w w8
§ ot ¥ A wnaq A A
wuraAtagifs 3 & aw
forrlt wtfeni wam g o7 wufedi &

Language Committee 3366

it avx Fer fd Y owmneg 3@
# fawifen £t A 3w ®) fomw ag &
wrRTe ey g 1wt g g R
o= ax feit gfvafedy & faam
e ¥ sEwETare # yfrafedt 3.
wfias wrm Fr Afeay @ 3

Ty

st wie go wanm :  wfaw
R &1, Aew g g fw, ferge
N FE TR AW g+ @t gie-
qfedt 7 &faa fed 4 v ¥

‘ {(Interruption.)

Wt ke awaw o sfeg, €
fagie A wwAs Ay o AR I §
R A g R e afetadr &
qar & ) O gl ¥ weae o
forar f 3T ad & oF ;ff qv =
TETE § FRME 39F ¥ A w9
fifw 78 & @ 8 | AR § yEnE
o fr qet #t yefas A & g
& & TG T4 9 qg WAH IR
aze fear Wiz fae & sl & qeme
Ay A T TEE 5
TR & wAvy ¥ §rg o qrafwwar
N mAagg@qra

Y e Yo wEEWN : FEES R A7
qar gt & wr g

sft FmerRT aveaw ;g MW
#Y 3T & 1 AR A, W av F et
s FEA ¥ oweaw ot dre ofte
|t 7 W B gt '/ AR I
oA § # TR W FifEw oAk
meE % ¥ aIrd gF A | A T
TA-M5 A§ AZ AT & 1w TRE
T d o q% g8 fenm 3 5 g
g gl TR T gE W Wi,
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[ Fa5ae arago)
AL AT w7d ¥ Aawa ag 2 (% wN
A G W@ W E A g AT W)
oo warw ag &, s fE A4 F
w21, & aardY wAafa o & ag oA
F fy sl ATt mETRET AT AW
@i & Wl EmTE wEeTe
st & #1 sag 2T fTard A & 99
T4 WAAT A ¢ A9 $F TIWET A
AT & 1

Mr. DEPUTY CHAIRMAN: It is
time.
Suri DEOKINANDAN NARAYAN:

Yes, Sir, 1 shall finish in 3 or 4 minu-
tes,

ft gTEAwta o ¥ T faae
7 81 a |
Surt DEOKINANDAN NARAYAN: 1
shall not take more than three or four
minutes, Others have taken =0 much
time

=Y TWIo Ho AM@Y : WY HUAT

0 ata ¥ #71

it TAWEA AOAN  H A B
1 F77, 0% UAT 7 5w 7 o
T HAAT TET |

WETRHI HT AT A OTH ATEIW A
17 | 7g feamr 2 -

"The foreign medium has caused brain
fag, made our children crammers and
imitators, unfitted them for original work
and thought. The foreign medium has made
our children practically foreigners in their
own land and house. It is the greatest
tragedy of the present system. If I had the
powers of a despot, I would today stop the
tuition of our boys and girls through a
foreign medium and require all teachers
and professors on pain of dismissal to
introduce the change

[RAJYA SABHA ]
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forthwith. [ would not wait for th
preparation of text books.”

Mg, DEPUTY CHAIRMAN: Tha:

will do.

At FEwieee Aroam ;AT EEE
% F a9 97 ft S F7 0% avg ¥
T AT @ | v A afe gi-fes
% &y gyt & o4y A ad 2, ww Ay
afz &1 wmr & ama # $1€ Ty T8
2 1 wE WHST wET A E7 BT € 7%
W g Te-fa| sarer s wiw
afewm &3 & ag am W & &
H & Far ghr f6 g dW R SE
A5G qadl 4 9v=g qg I40 J@
arz ® st wfF-am dar g, |t atw
a7 g€, 92 79 ag & g fr 99 s
HOEHIT WS AETEHT—SE JAHIETH,
J@E, AW W gEE Wil |
- ST &) AT W oy w4
amar g wfE-wE gveT qERma |
AT AF AT F1 AE WG Al
7 1 TAR ATRR G B A
2 F[F-ITET FT A AT |

SHRI SURENDRA MOHAN GHOSE (West
Bengal): Mr. Deputy Chairman, I almost

| entirely agree with the speech of the hon.

Minister, Mr. Datar, which he made while
moving this motion. I also congratulate the
House on keeping the debate at a level which
will go a long way in maintaining the
atmosphere outside tht House for really
building up a solid foundation for Hindi, to
preserve and maintain the unity of India.
Some of the hon. Members who have spoken
before me have emphasised one or the other
aspect of the recommendations of the
Committee. On the whole, the Committee has
produced a unanimous report. 1 say
unanimous, excepting one note of dissent
which was given by Mr. Anthony and which
lie has subsequently withdrawn. The
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note;- of dissent written by the other
Members are not against the finding of the
Committee. I may point out in this connection
Shri Thakur Dai Bhargava's words, with
which he *ommenced his note. He says:

"The perusal of this note would establish
that this note is not in the nature of a note
of dissent but is in rhythm with the general
recommendations of the Report of the
Parliamentary Committee and their basic
approach towards the questio-? at issue.""

And then he says:

"The country has good reason to rejoice
that the Parliamentary = Committee's
approach is united and there is no
difference of opinion in regard to the basic
approach as contained in Chapter II of the
report which expresses the unanimous point
of view of all the members of the
Committee and the report rightly
observes—

'after considering all aspects of the
problem the Committee is of ihe definite
opinion that adherence to the settlement
(as given in this Chapter) is the only safe
and practicable course to adopt.""

So far as the adoption of Hindi as the
official language is concerned, there is no
difference of opinion and we must be grateful
to Pantji for his able leadership, by which he
had brought all these divergent points of view
on the different issues raised, to unanimity.
The country will realise more and more the
importance of the great work which Pantji has
done as Chairman of this Committee and also
of the statement made by our Prime Minister.
Let us not deny one thing, that there was
misunuderstand-ing, there was confusion,
there was some suspicion all over the country
among many important people, in the minds
of representative leaders of the eountry.
Panditji's statement, once and for all, has
removed all those doubts and misgivings, etc.

[ 8 SEP. 1959 ]
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Now, Sir, there is one point. My hon.
friend, Prof. Dinkarji; while
speaking, emphasised one point. That is, in
order to give some impetus for spreading
Hindi education, not only for Hindi but also
for all the fourteen languages of India, there
should be an academy of fourteen languages
to be located at Hyderabad. I welcome that
suggestion. The gist of the speech made by
Shri Avinashi-lingam Chettiar is that along
with Hindi, the other regional languages,
which are also our national languages, should
also be attended to in tht same spirit, with the
same objective in our minds, so" that the
development of the regional languages will
work to bring us together and cement
whatever d fferences there are between the
different linguistic groups, and ultimately lay
a strong and solid foundation for Indian unity.
i Then, Sir, the
hon. Member, Sardar
Panikkar—and some other Members also—
suggested that we should be very cautious in
introducing Hindi in the High Courts and also
in the Supreme Court. Before we can in-
troduce Hindi, we must first of all compile or
collect words which will-be in mommon use
in all the different States of India, so that at
some time we can introduce Hindi, step by
step in the Supreme Court as well as in the
High Courts.

Then, Sir, there is another point. Sometimes
we confuse the issue by bringing in the
question of the services. That confuses the
whole issue To my mind when we were in the
Constituent Assembly and when practically,
all of us suppor'ed Hindi being made the
official languag* oi India, what we had in our
mind at that time was really to consolidate, to
build up a strong, united India. That was the
main thing. At that time it was not in our
mind as to what percentage of the services
will go to this or that State. My friend, Shri
Deo-kinandanji read out something from
Mahatma Gandhi's statement made few days
before his death that he expected that along
with our independence and ireedom  English
should
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disappear from our country. But he forgets
one thing. I know, and probably he also
knows, that Mahatma Gandhi who used to say
"l want to live for 125 years", some time
before his death, six months or a year before
his death, used to say "I do not want to live
any more". Why? Because he found us
wanting in some respects. When he made that
statement, it was based on some expectation
that we will behave in a certain manner. But if
we remember his prayer speeches, we could
understand how much he was disappointed.
Could anyone imagine that a man like
Mahatma Gandhi would be shot down by an
Indian? So, that is the other side of the picture.
We must also take into consideration the
feelings of our own people, their
backwardness and their drawbacks.

In this connection may I say one word about
Prof. Dinkarji's one remark? He said that he
was dissatisfied with the working of our
Government and specially of the Education
Ministry, and as a matter of fact he accused
them, maybe not very directly, but the
accusation was there. He charged the
Education Ministry of creating a conflict
where there was none. I say that if the
Education Ministry had called in Professor” of
Hindi and then Professors of English just to
And out what these educated people were
thinking, they had acted wisely in my opinion.
If they had rushed it through, if they had
hurried it up, our Government and the Edu-
cation Ministry, in my opinion, would have
done much harm to Hindi. Instead they have
reallv helped. Tod»» you find that practically
in the wool* House, in the Committee and
al«* outside, there is no such agi'ation »»
there was before, because they h«v« taken
time to take the people of different groups into
their confidence and to educate them as to
what exact. ly they aim at and to remove many
of these suspicions lurking in their mind about
the domination of one language group wv
another. All
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these things take time. If we hurry up, if we
want to rush through, then antagonism is
created. We have seen at the time of the States
Reorganisation Commission that
Congressmen, Congress leaders themselves,
behaved* in such a way as if they were never
in the Congress before.

ProF. R. D. SINHA DINKAR: Without
doing anything?

SHRI  SURENDRA MOHAN
GHOSE: 1 am coming to your point. I
sympathise with one suggestion which you
and many other friends-have thrown out in
this House. But, our attitude should not be an
anti-English attitude. We should also remem-
ber, at least we should try to recognise another
fact. Many Indians have made contributions in
English by which the-Indian people are known
today to the outside world much better than
they used to be known before. Take, for
instance, Sri Aurobindo's books. The English
people themselves admit that he has enriched
the English language and literature. They are
not like ourselves. As Acharya Kripalani said
in the other House, we speak English ...

Pror. R. D. SINHA DINKAR: No piece
from the books of Saroj inf Naidu has been
included in any anthology published in
England and she is not accepted there as a
poet.

SHRI SURENDRA MOHAN GHOSE: May
not be today, but I am expecting ..

PrOF. R. D. SINHA DINKAR: Nobody
would be accepted.

SHRI SURENDRA MOHAN GHOSE: 1t is
not that nobody would be accepted. The
whole world have accepted them.. We have
been better known tc the outside world
through their writings. We should not forget
that.

Now, Sir, I am coming to the point which
is this. The regional languages should be
developed to replace English in their sphere,
whichis an



3373 Report of the Official

urgent necessity, so that the people can
express themselves in their mother-tongue,
can carry on their administration and other
things in their mother-tongue. This atmos-
phere should be created as quickly as
possible. The most urgent need is to look to
the States. Let the States iirst ot all take up
their regional languages to replace English
as far as possible and as fact as possible.
Here 1 entirely agree with the suggestion
that some academy not only for Hindi but
for all the fourteen languages be created and
we work on that. In the meantime let the
recommendation of the Committee be
agreed to by the House and let us work on it.

Sir, if you will allow me two or three
minutes, I will conclude. There is one aspect
on which I am stressing uo much, and that is
the unity of the Indian people. There is one
aspect of the Indian people's background
which is unique. All over the world you will
not find any other human group, human
civilisation, which has lived a continuous life
for Ave thousand or seven thousand years.
Indians are the only people in the whole
world who can claim and say "we -started our
life five thousand or seven thousand years
ago from Mohenjo-daro", and who can still
say that the same is continuing. There is no
other human group like us. We may not be so
conscious, we may not be so aware of that
unique feature of the Indian people all the
time. But it is ingrained in the blood of our
Indian people. Otherwise there would not
tiave been this unity of the Indian people in
the midst of so many -conflicting and
divergent things. Therefore, if we have faith
in that unity of the Indian people which they
have preserved for thousands and thousands
of years, which no external or internal force
can break up or split up, if we have that faith,
then we can be »ure that this Hindi as the
official tan guage of the Union will also be
on « solid foundation and it will maintain
itself.
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witn tnese words, bir, I express my
support to the motion. !

SHRI DEOKINANDAN NARAYAN: I
have a question to ask of my friend. I want to
know if in Bengal the work of the
Government and the Assembly is carried on
in Bengali or English,

SHRI SURENDRA MOHAN GHOSE:
English mostly, and some people also speak
in Bengali.

5P.M.

That is why I say that in every State let us
put our heads together— not only here, but in
other spheres also—and emphasise the need
for developing these regional languages and
replacing English as quickly as possible.
That is my point.

MR. DEPUTY CHAIRMAN: I hope the
House is willing to sit till 6 o'clock.

SEVERAL HON. MEMBERS: Yes.

ANNOUNCEMENT REGARDING
BUSINESS FOR THURSDAY, THE 10TH
EPTEMBER, 1959

MR. DEPUTY CHAIRMAN: Before I call
on the next speaker, I have to make an
announcement that on Thursday, the 10th
September, 1959, the House will meet at 10-
00 a.m. instead of at 11-00 a.m. The Question-
Hour on that day will be from 10-00 a.m. to
11-00 a.m. The House will discuss the Report
of the Commissioner for Linguistic Minorities
from 11-00 a.m. to 2-00 p.m. The discussion
on the present relations between India and
China will be from 2-30 p.m. to 5-36 p.m. on
Thursday.

THE REPORT OF THE COMMITTEE
OF PARLIAMENT ON OFFICIAL
LANGUAGE—continued.

SHRI GOPIKRISHNA
GIYA: Mr.

VIJAIVAR-
Deputy Chairman, Sir,



